
NORM[S COMMITTEE… I(DES―I SECTION)HELD ON 23。 10.2017。

(i)  In Certain cases the decision of the Norms Committcc refcrs to thC
Rccominendations / Observations / Deflciencies received fronl the concemed

Technical Authority.Whcrever applicable,a scanncd copy of such document has

been placed at the end of the ⅣIinutes, in running serial orders. Thc concemed

flm may go through thc samc and respond accordingly.

(ii)  It iS also inforrned that all applications/representations/rcply to the Deflciency

letters etc.may be sent to Shri Darshan Singh,Additional DGFT and Chairllnan,

NC―I.Thc email address is:darshanosinghOllic.in and ncl.dgiの
nic.in.All■ rms

are also requestcd tO mai1/send their present valid email addrcsses so that

correspondenccs can be rnade through email only.

The mecting No.15/18 dated 24.10.2017 of the NollllS COmmittce(NC¨
I)fOr the

licensing year 2017-2018 held on 23.10.2017 undcrthe Chairlnanship of Sh.E)arshan Singh,

Additional E)ircctor Gcneral of Forcign Trade to conSidCr the applications undcr Duty

Exemption/Rcmission Schemes(Chapter_4)of Foreign Tradc Policy 2015-2020 /

Handbook of Proccdure Volume. The followingヽ 4embcrs ofthc Cornlnittce were present in

the IInceting:―

Sl.N

O

Name of the rePresentatives

& their Designation

Room

No.

Telephone No. Department

1 Sh.K.K.Tiwari,IA 476 23062622 DHI,Udyog Bhaヽ Van

2. Sh S.K.Jain,D.O. 428A 23063321
Extn.3318

23063166

DIPP,Udyog Bhawan

3 Sh.S.K.Panigrahi,E.O 404 23061562

Extn.265

DGli′ 1,Udyog bnawan

case   No.:50/23/80■ Party

ALC2/2016        1HEAVY :ALC2/2017
124.10.2017ELECTRICALS

LIヽ41TED

臨j蕊勇翻鷲111姦証圏獅TTl躍覇

|

― ―― ―  ―   ヽ″       ヽT ′―  ′_ 1で ′OA n^r^__^″ ョ



lbecitiふi l The cOmmtttee noted that the informauon fumlshed by the lrm vide

their letter dated 28.7.2017 sentto DE11「 and 31.7 201 7 for their cornrYlents.Case

ls:Deferred to 05.12.2017.

_ _          十 ~ |

'case     No.:6/22/80‐
Party   Name:ZENITH Mect No/Datc:15/80=Approved l

lALC2/2014         1PRECISION PVT LTD.,ALC2/2017.24.10.2017         1          1

1HQ           File RLA         Filc Lic.No/Date:07101061       :
1:01/80/050/00487/AM15/ :07/24/040/00209/AM15/693                ‐
|                      |                     118.09.2014         1          1

1bも tiζ i6i f十百さ66品品性iささ866idga tO ILiify the nOrms as recommended by the DIPP

lvide their lD.No12ノ 73/2017-丁 S1/Vノ2 dated 23.10.2017.as underi―              |

IQuantities of import items may be a‖ owed as under after taking 15%recovery from

lAluminium scrap&5%recovery from Stainless Steel Scrap:

Ｓｌ
．
Ｎ。

Quantity in Kgs after
15% 15% recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% 15% recovery

Sl.

No.
Quantity in Kgs af
15% l5% recovery

1 377.76 27 104.66 53 24.24

2. 35.01 28 10.40 54 3.16

Ｏ
Ｊ 20.86 29 4.10 55 62.91

4. 55,77 30 4.21 56 105.50

く
フ 48.12

り
Ｊ 84.73 57 44.84

6. 32.97 32 136.06 58 10.14

7. 454.12 33 14.51 59 388.46

8. 24.85 34 45.91 60 197.66

9. 20.76 35 1.15 61 319.57

10. 11.65 36 0.29 62 252.02

4.22 37 6.11 63 27.97

12. 19.57 38 12.69 64 38.76

13. 222.01 39 90.85 65 14.83

14. 53.89 40 31.37 66 28.55

15. 69.97 41 253.42 67 17.33

16. 14.11 42 107.56 68 17.44

17. 13.74 43 145.80 69 21.05

18. 57.23 44 303.91 70 19。 88

19. 358.60 45 122.67 71 122.43

20. 580.73 46 22.59 72 11.65

21. 441.61 47 35.51 73 4.09

22. 12.33 48 27.97 74 6.16

23 110.50 49 44.22 75 2.11

24. 128.77 50 19.53 76 553.42

25 32.16 51 55.28 77 68.33

26 36.17 52 7.07 78 215.57

. RA concern may take further necessary action accordingly

l                          _
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Case    No.:11/25/80-Party Meet No/Date:15/80- Rejected

ALC2/2014 Name:DYNAMATIC  'ALC2/2017
TECHNOLOGIES    24.10.2017

| 
‐                 ILIⅣ IITED,                                   ,

File Lic.No/Date:0710106920 Dcfer Date:‐HQ          FilclRLA
I  :01/80/050/00611/Aゝ /115/ :07/24/040/00263/ANI11 5/ 10.11.2014             05.12.2017.

13b`tisl。1:十 hも cOttmntさ e n6tさd thムt the deiciency raised by DIPP vide UO
INo.12/36′2017-丁SW/6 dated 16.05.2017  sent to the firm  vide e mail dated
12.6.2017 and final rerninder sent through e ma‖  On 7.9.2017 and inforrrlation

from the lrm not received so far.lt ls decided to relect the case with direction to

the firm to pay applicable custom duty with interestfor EODC.

RA may take further necessary actlon accordingly.

lcase    No.:56/2/80-Party Name:VEE KAY NIeet  No/Datc:15/80¨ Deferred

ALC2/2016        VIKRAM&CO LLP  ALC2/2017
24.10.2017            1

41HO          File RLA         File LicoNo/Date:0810134835 Dcfer Datc:
:01/80/050/00059/AⅣ l17/:08/24/040/00465/AⅣ l15/.17.03.2015            ‐05.12.2017.

‐
Decision:丁he Cornrnittee noted that the firm's application has been sentto MSME
.on 26.04.2016 for cornrnents.Case Deferred to 05.12.2017.

Case No.:78t6t83- Party Name:ECOCAT Meet No/Date:15/80- Deferred

ALCII}OLs INDIA PVT.LTD. ALC2I2OI7
24.10.2017

- HO File RLA File Lic.No/Date:05l)3g442l Defer Date:
5 

'oig:tos0/00408/AM16/ 
:05t23t040/00078/AM16l 'o3.06.2ors 05.r2.2017-

Decision : The Committee noted that the firm's application has been sent to MSME

on 26.04.201O for comments. lt is decided that MSME may be reminded to'

expedite their comments. Case Deferred to 05.12.2017 '

No.:3/10/80… Party Mcct  No/Date:15/80-Deferred

Name:DYNAMATIC  iALC2/2017
TECHNOLOGIES    124.10.2017

6 HQ

ILIMITED,

Filc RLA File iLic.No/Datc:0710108470

:01シ 80/050/00200/AM16/:07/24/040/00H9/AM16/106.07.2015

Decisioi:The commitee noted thatlnformauon furnished by
to deficlency letter sent to DIPP on ll.9.2017 for cornrnents.

05.12.2017

r#<i fro RiE/K. P. SINGH
e s<ri*m f*qr zqrqrq

oe-otiv oi-r6lt6rban€El of Forelgn Trado
ffi arqr< <erl=i<=i-icq

orr'eiGiite c'eiiemt oi Forelgn TEde
qrFlq fr5-q7P"o11. of commerQo

arTqEf T:l.{zFT{/Govt. of lndla
s*q qq=r. ?rg CEfr -

Udy-oG enlivin. New Delhl

Case
ALC2/2015

ｍ

・ｓ

ｆｉｒ

ｓｅ

ｅ

ａ

ｔｈ

Ｃ

I Defcr Date:

105.12.2017.

:n response

Deferred to

メ



Case No.:31/13/80- PartY

| IALC2/2015        1Namc:INJECTOPLAST ALC2/2017        1       1
1 1                1PVToLTD          24.10.2017         1       1

File Lic.No/Datc:0610038194:Defcr Date:|7.HQ          File‐ RLA
:01/80/050/00281/AM16/:06/24/040/00016/AM16/17.07.2015       05.12.2017.‐

| ‐Decision:The Conlrnittee noted that deficlency letter sent to the firm vide e rnail onl
‐ 18.10.2017..Case is deferred to 05.12.2017.                            ‐

No.:83/2/80‐ IParty
INarne:DYNAMATIC  ‐ALC2/2017
TECHNOLOGIES    24.10.2017
LIMITED,

g He File RLA Filerlic.No/Date:0710108626 Defer Date:

:01/80/050/00086/AM r7l :071241040/00168/AM16/ 19.08.201s 05'12'2017 '

Decision : The Committee noted that. DIPP has raised deficiency vide their l.D
, No 12t67t2017-TSW12 dated 12.9.2017, letter vide e-mail sent to the firm on

18.10.2017. Case is deferred to 5.12'2017.

Case No.:l/16/80- Party Name:GARDNER Meet No/Date:15/80- Deferred

ALC}I}OIs AEROSPACE .ALCZI2OI7
PRANITA PRIVATE 24.1O.2OI7

LIMITED,

9 He File RLA File Lic.No/Date:0710108718 Defer Date:

:01i80/050/00286/AM16l :071241040/00l76lAMl6l 11.09.2015 05.12-2017.

Decision : The Committee noted that the firm's reply dated nil has been sent to
, lfrlslrnf on 22.02.2016 for examination and comments. Case is deferred to

05.12.2017.

Case
ALC2/2016

Case
ALC2/2016

No.:79/2/80-Party Mcet  No/Datc:15/80-

IName:DYNAMATIC  ALC2/2017
TECI―INOLOGIES    24.10.2017
LIⅣIITED,         ‐

HQ         Filc‐ RLA        File Lic.No/Datc:071010886
:01/80/050/00082/AM17 :07/24/040/00197/ANl16 8

Deferred

IDefcr Datc:

05.12.2017
１

０

1/
12.10.2015

15ttiζ
l。ふ:十 hさ cOrnrnittee n6tさ a that ag lerthe deficiency raised by DIPF)vide lD

No.12/47/2017-TSW/15 dated 20 6.2017 1etter sent tO the firrn by e― rna‖ on

31.7.2017  and final rerYlinder sent to the firrll on 1 8.10.2017 to furnish the

inforrnation.Case is deferred to 5.12.2017

ICase No。 :患1/27患o_げ Ⅳlect  No/Datc:15/80¨ Deferred

IName:DYNAMATIC  IALC2/2017
1TECHNOLOGIES    124.10.2017
LIⅣIITED,         |

ALC2/2016

ι′



１

２

HQ FilelRLA File Lic.No/Date:071010886 Defer Date:

05.12.2017:01/80/050/00083/AM171:07/24/040/00199/AM16‐ 7

/                   7                   112.10.2015           1.         |

betiζ i3二 :十h860品語itteさ n6ted thふ ias pさ rthe delciency raised by DIPP宙 de lDI

No.12ノ47/2017-TSWV/16 dated 20.6.2017 1etter sent to the firrrl by e― rna‖ on

‐31.7.2017 and final rerninder sent to the firrn on 18.10.2017. Case is deferred tol

5.12.2017

1case    No.:25/2/80■Pany Name:ALSTONII Mect  No/Date:15/80-Deferred
:ALC2/2016        1TRANSPORT  INDIAIALC2/2017

1LIMITED          24.10.2017

責O          Filel良 LA         File Lic.No/Datc:321007772 Dcfer Datc:
|:01/80/050/00028/AM17 132/21/040/00079/AM16 4            05。 12.2017

/                    /                    19・ 10・ 2015            .

5Ltiti3n i tthさ c6m11166バ otさa thai the lrm's application sent to DHl on
‐27.4.2016 to DHl for their comments.lt is decided to remind DHl for their
lcOmments.Case is:Deferred to 5.12.2017.

隔再ヽ高訴再雨

「

W~M薪
~｀
面蕩訂孫正田

‐ALC2/2017        JEWELLERY       IALC2/2017
‐                IPRIVATE LINIITED   24.10.2017

Filc lLic.No/Datc:071010894HQ          FilelRLA
:01/80/050/00033/AⅣ l18 1:07/24/040/00227/AM16 3

１

３

Case

Case
ALC2/2016 ‐WIRES PVT LTD

Dcfcr Datc:

05.12.2017

‐26.10.2015

ALC2/2017
24.10.2017

ブ          ブ

Decision:The Committee noted that the
lMSME on 03.05.2017 for examination
15.12.2017.

li「11'ξ ム||liさらti6n hagもささhζさhl 16 thさ |

and cornrTlents. Case is deferred tol

Ⅳlcct   No/Date:15/80-Deferred

１ｌ

Ｌ

Ｆ

Ｉ

Ｉ

Case No.:81/2/80‐ Party

LLC2t20l6 Name:DYNAMATIC ALC2l201l

,lifiiil3:oclEs 24 t0 20t7

He pite iI-A File Lic.No lDate:071010901 Defer Date:

:01/80/050/00084/AMl7 :07l24lO40lOO252lAM16 2 0s'12'2017

I 'l 05'11'2015

Decision : The committee noted that the reply is received from the firm sent to

Dtp-p ;; zs lo.zot i toi 
"r.rinatlon 

and comments. Case deferred to 5' 12'2017

No.:2/2/80‐ Party  NamclOPTIMA Mcet  No/Datc:15/80¨ Deferred

１

５

IHQ          FilclRLA         File‐ Lic.No/Datc:341004168 1Dcfcr Date:
05.12.20171:01/80/050/00005/AM17 134/24/040/00208/ANl16 4

ダ

19.11.2015



,Decision : The committee noted that the firm's application has been sent to the

MSME on 29.08.2016 for examination and comments' Case is deferred to

5.12.2017

１

６

圧Mもこ1 ~ヽも/D駈ぎ:IS'念 bibこferred
lALC2/2017       1
124.10.2017           1

HQ         FilelRLA        File Lic.No/Datc:031080034 Defer Datc:
105.12.2017

:01/80/050/00454/AM16 103/95/040/00567/AM16 3
120.11.2015           1./              ソ

 161さ a thムl th6 8616iもncy leter sentto the lrm vide e―Decision:TheCornrnittee lsdeferredto 5.12.2017.
lma‖ on 18.10.2017.Case

case   No.:14/25/80… Party Namc:LARSEN

ALC2/2015        TOUBRO LIⅣIITED

case   No.:82/2/80‐ iParty
ALC2/2016      1Name:DYNAMATIC

iTECHNOLOGIES

1/

HQ          Filc RLA         File
:01/80/050/00032/AM18 ‐:02/24/040/00176/AⅣ l16

IMeet  No/Date:15/80-IDeferred

iALC2/2017       1
124.10.2017           1

Lic.No/Date:021020641 1Defer Datc:

6            105.12.2017
05.01.2016           1.

１

７

LIMITED,

File RLA File Lic'No/Date:071010919 Defer Date:HQ 
":l'; i:: ^tAA^t^( os.t2.2or7

: o rgotos 010008 5/AM 17' :07 124 I 040 I 0032s IAM 1 6 . 8

I 1 23j22015

Decision : The Committee noted that deficiency raised by DIPP vide their

U.O.No. 12t58t2O17-TSW t24 daled 01.8.2017. Letter sent to the firm through e

mail on 8.9.2017. lt is decided to send final reminder to the firm to furnish reply

failing which the case will be rejected without further notice with direction to pay

"ppriiror" 
.rrto- oriy *itt.' inteiest of EoDC. Case is deferred to 5'12'2017

Case No.:32l3/80- Party Name:REFORM Meet No/Date:15/80- Deferred

ALC}IIOII TOOLS PVT. LTD., ALC2I2O11
,24.10.2011

１

８

Decision : The Committee noted that the firm's application has been sent to the

MSME on 03.05.2017 for examination and comments' case is deferred to

5.12.2017.

１

９

Case No.z72l2l80- Party Name:NIKHTISH Meとt No/Date:15/801Deferred
ALC2/2017       1
24.10.2017           1

ALC2/2016 ENTERPRISES

:01/80/050/0007s/AM 17 i':311831040/00144/AM16 i3 lo5't2'20t1 '

I ,,t ir 5.01.2016 i. 
i

'u".i.ion 
, fne commmee noieo tnilirre firm;s ieprv olteo or.ob.2oto n* ogen 

i

,sent to the MSMi iCn"ri"rl) on.09.09.2016. lt is decided to remind MSME toi

i;.l,*r'r"jl.9,,.""niI..6"9j.9"J-"-tr"9]g-5-:1?2917.-ffi
, ei{il-sq f{qs17pto11' of comm€rQo

't Govt' of lndlaO '+-r-^r;



Case No.:23l14l80- Party Name:VEE KAY Meet No/Date:15/80- Deferred
.ALC2I2OI6 VIKRAM & CO LLP ALC2I2OI7

24.r0.2017

He File RLA File Lic.No/Date:081013712 DeferDate:

:01/80/050 lO0373lANl17 :081241040/00340/AM16 0 0s'12'2017

.l I 03'02'2016

rDecision : The committee noted that the firm's application has been sent to

,r,rrsrrrrE i0.,"ri."rio. o+ r 0.2016 for comments. case is deferred to 5.12.2017.

―
―
り
瞑
／
１
１
１
１

lё :ζι    N志 ::ιケ/2/80‐ Paly  ヽ品 と:ЁcёёAT‐M88t  No/Datc:15/80-Deferred ltALC2/2016        1NDIA PVT.LTD。    IALC2/2017                1
124.10.2017                     1

1緞180/::0'00:::'へ i:|サ |]I:ち:/:':/:0'72/A卜 :|:lill〕
:||キlC:051039754 1iξ

lぢ・毀;|
ン        ソ

lbιtitioi l tthさ  ё61wYlittきさ hotさa thふt thさ ギi「|liも  らpp‖ Cati6ハ  hふζ 6き
さA ζ611 161

1MSME on 24.04.2016 for comments.Case iS deferred to 5.12.2017        1

No.:9/5/80‐ Party  Name:MACOIMeCt  No/Date:15/80-Deferred l
lCORPORATION    (IALC2/2017
IINDIA)PVT.LTD。 ,'。 ,    4ヽ‐・ ■ V・

“
V■ ′            |          |

File LitiNo/Date:021020652 Dcfer Date:|

124.10.2017

FilclRLA.HQ
I.∩ 1′:01/80/050/00091/AM17 103/95/040/00950/AM16 8

1/
1/

Deferred

Defcr Date:|

05.12.20171

been sent to

05.12.20171

)n sent tOI

壺

24.10.2017

File LicoNo/Date:031080313 Defer Date:
05.12.2017

.08.03.2016

つ
４

う
Ｄ

Case
‐ALC2/2016

HQ File RLA

:01/80/050/00158/AM171:02/24/040/00201/Aヽ 41612

103.03.2016

Decision : The COrnrnittee noted that the firrn's appliCation has been
IMSME on 24.04.2016 for conlrnents.CaSe is deferred to 5.12.2017

Case
ALC2/2016

No.:88ノ 2ノ80-Party Name:UNIRAY:ゝ 4ect  No/Date:15/80-Deferred

ⅣIEDICAL LLP      ALC2/2017

Decision : The committee noted that the firm's applicationion has been sent ton's

フ

1



| IMSME(ChemiCal)On 21.02.2017 for comments.Case is deferred l

一―                        
「 ―

~‐
了 ‐ F  ´_,^^ 「

聡 :WI非 砕 ダ

/Date:15/80-IDeferred

~再
嘉蘭孫而爾面所面双rD3恐5五131

15 :01/80/050/00035/AM18 107/24/040/00404/AM16 5            
‐
05。 12.2017

/                    /                    11.03.2016            .

IDecision : The Cornrnittee noted that the flrrn's application has been sent
lMSME on 03.05.201 7 for cornrrlents.Case is deferred to 5.12.2017.

case   No.:96/2/80■ Party Namc:DILIGENT Mcet  No/Date:15/80■ Deferred

lALC2/2016        SCM   SOLUTIONS ALC2/2017
1               1PRIVATE LINIITED   24.10.2017         .

|

Filc Li8:｀o/Datc:091006349 1Defcr Date:
1責O          FilelRLA                          05.12.2017
:01/80/050/00099/AⅣ l17 1:09/24/040/00749/AM16 17

05.04.2016            .//

IDtciζ l。蓋:十he cOmmitee noted thatthe lrm's reply dated 27.01.2017 has been
,Case iS deferred tolsentto MSME on 08.02.201 7 for examination and conlrnents,

15.12.2017.

麗

一

２

６

Case
ALC2/2016

No.:4/6/80-Party

~~~~面
野
~面
面蕩訂5/80-peferred l

IName:ANGIPLAST   IALC2/2017
1PRIVATE LIヽ41TED   24.10.2017

:|

２

８

″

一

IHQ          FilelRLA         File Lic.No/Date:081013776 1Defer Date:|
|:01/80/050/00163/AM171:08/24/040/00031/ANl17 5               105。

12.20171

126.04.2016            1.

‐Decision : The Conlrnittee noted that the firrn's app‖ cation has been

lMSME(ChemiCal)On 13.06.2016 for examinatiOn and COmments.
‐deferred to 5.12.2017.

Case No.:42lll/80- Party Name:FREEDOM Meet No/Date:15/80- Deferred

ALC2I2OI6 ]OPTHALMIC ALC2I2O17

PRIVATE LIMITED, .24 IO 2ON 
- :

,He File ]RLA File,Lic.No/Date:041016185 Defer Date:

:01/80/050/00315/AMl7 :04l24l04Ol0O02OlAM17 2 05j22017

t I 29.04.2016

Decision : The Committee noted that the firm's application has beerr sent to

MSME (Chemical) on 03.10.2016 for examination and comments Case is d

deferred to 5.12.2017 .

IPENPOL  PRIVATE

IキI¥IT,P

ALC2/2017
124.10.2017

g

ALC2/2016

ヽ:



HQ ¬ ile画面 Filc lLic.No/Date:53100188 1Dcfcr  Datc:

l:01/80/050/00316/,4. :531241040/00001/AMl 16

lut zt ,7t i03.05.2016

,Decision : The Committee noted that the firm's application has been sent

MSME (Chemical) on 27.09.2016 for examination and comments. Case

deferred to 05. 12.2017 .

Case No.:l/11/80- Party Name:NETAFIM Meet No/Date:15/80- Deferred

ALC2I2OI6 IRRIGATION INDIA ALC2I2O17

PVT.LTD. 24.10.2017

‐05.12.2017.

一
ｔＯ

ｉｓ

||
３

０

陣

蕊 蕊 I所
陣

鳳

‐

A「
面 而 而 ダ

麗 露

'

pl.06.2016    1.
‐Decision : The Conlrnittee noted that the firrn's application has been sent
MSME(ChemiCal)On 16.09.2016 for examinaJon and comments.Case
deferred to 5.12.2017.

case    No.:3/11/80… Party Namc:NETAFIM Mcet  No/Date:15/80‐ Reiected l

ALC2/2016         1RRIGATION  INDIA ALC2/2017
.  ‐                ‐PVT.LTD.         24.10.2017

File Lic.No/Date:3410042230‐       |HQ          FilelRLA
:01/80/050/00276/AM17/ :34/24/040/00312/AM16/ 101.06.2016            .

11器酬もあ
TI:∫
1器
i精 里■:路2:ち品―Gぎ増留

C治

D̈8編鑑昌9哩晰|

lt濡1認
11威℃滉詈鴨Jl°。牌」跳″11:管 :e∬:d■循&子T:肥棚硝

|  ‐direction to the firm to pay applicable custorn duty with interest for EO[)C.
RA may take further necessary action accordlngly.

Ｏ

Ｓ

iCase
‐ALC2/2016

.AUTOMOTIVE     IALC2/2017
1SYSTEヽ4S    INDIA 24.10.2017
)LIMITED  I

'PENPOL   PRIVATEIALC2/2017

IDecision:The corllinittec noted that infollllatiOn furnished by the flrln vide their lettcr
‐
 ldated 6.6.2017 sentto DHI on 12.6.2017 forthcir comments.ltis decided ask the irm l

to furnish earlier norrns approved by conlrnittee for the same expOrt product .

letter sent to the firrn through e mai1 0n  24.10.2017  Case iS deferred to

ls.tz.zot.

ffi@ltv{."t N"/D"t.'.rs7g0-,D"f*."d

簸 鰤 :

。OpS,II[:::::i馨脚 dO

Dl層晃TR望聟颯■ご[『5:蔦12・¨

３

３

9

ALC2/2016

構 幣 零 欺 l



３

４

I                 LIⅣ IITED          24.10.2017         ‐        |

File Lic.No/Date:531001906 Dcfer Date:‐IHQ          File RLA
101/80/050/00279/AM17 153/24/040/00008/AM17 5           105。

12.20171

1/                    /                    127.06.2016           1         1

1Decision : The CorTlrnittee noted that the firrn's application has been sent to
lMSME(ChemiCal)On 29.08.2016 for examinauon and comments.Case is
ldeferred to 05.12.2017.

case   No.:14/11/80‐ Party Name:L & T― Mect  No/Datc:15/80-Deferred

ALC2/2016 NIIHPS TURBINEIALC2/2017
IGENERATORS     24.10.2017
1PRIVATE LIⅣ lITED

HQ          Filさ RLA File Lic.No/Date:031080591 Defer Date:

:01/80/050/00287/ANl17 :03/95/040/00207/AM17 0                     05.12.2017

ブ /                    04.07.2016

1Decision:The Cornrnittee noted that as per the firm's request dated 08.05.20171

for grant oftime period 5 rnonth i e up to end September,2017 already granted by.

Norms committee.Case is deferred to 5.12.2017.

‐case   No.:38/11/80… Party

ALC2/2016        1Name:ANGIPLAST
PRIVATE LINIITED

He File RLA File Lic.No/Date:081013826 DeferDate:

:01/80/050/0031l/AM 17 :081241040/001 l4lAMlT 3 0s'12'2017

I I ll '07 '2016

oe"ision : The committee noted that the firm's application has been sent to

MSME (Chemicali on 2g.08.2016 for examination and comments' Case is

deferred to 05.12.2017 -

| lcaζL    Nふ。:j4'3′00-Party Namc:S AND WiMと とl  Nも /5農も:15/80-IDeferred l

l lALC2/2017        JEWELLERY       IALC2/2017                1
: I                PRIVATE LIMITED   24.10.2017         1       1

1 0認
ン

州

   |‐ Dιごiζ iふ五:十 Aさ ё6品品ittとさh6ted ihら 1
‐
  MSME on 03.05.2017 for examinatio
‐  .05.12.2017.

ANUPIM881  6`'5ふさli3′念6115Lfellea
‐ALC2/2017
24.10.2017

IHQ          FilclRLA         「 ilC‐ LlC.NO/り
|

:01/80/050/00031/AM18 108/24/040/00139/AM17 7

Filc IilclRLA Filc‐ Lic.No/Date:081013834 1Defer Datc:

‐
Mcet   No/Datc:15/80■ Deferred
iALC2/2017       1

124.10.2017

３

５

IALC2/2017 ENGINEERING
LIⅣlITED

rrrFrq B5r'/o€ptt. of comm€r.o
atTi=f TFREFTC/Govt. ot lndla

\3Etr.T rr.rfl. =si E<rruaioE ghawan, Nsw Delhl

:

わ



1/                    1/                    121.07.2016           1         1

1bも tiζ161:千 hさ ё6品ふi166h616d iハ ムliハ1611gloハ furnished by the lrm vide theil

letter dated l.7.2017 has been perused and found incomplete. DIPF)has raisedl

l認鳴 ξ進詔 λ‖%料:::7/俎 LIMI:l∬ 据tlll翻 子
・降tttsentbhel

ヽ高而罰耐薄″
~溢
漱薦西雨

~́ヽ

1濁
薦面 了
‐
Deferred

STEEL PRODUCTS   IALC2/2017
Case

HQ
３

８

I  ALC2/2016

:ALC2/2016

FilelRLA

IDecision:The Committee noted that the

lMEITY on ll.9.2017 for their examinaJon
105.12.2017..
|

:ALC2/2016

~孫
L~耐 :5/14/80-IPany

124.10.2017

Filc lLic.No/Datc:521004197 Defer Datc:

05.12.2017

,01/80/050/00314/AM171,52/24/040/00028/ANl17135.07.2016

firm's application has been sent
and comments.. Case is deferred

一
ｔＯ

ｔＯ

IELECTRIC
IINSTRUヽ4ENTS
PVT.LTD

111)::::::;:::::'Al'11'11:ち 4/040/00078/Aヽ :||「 |:iC・

No/Date:171000642 1illぢ
.::I;|

1/ 129.07.2016

Decision : The Committee noted that DiPP has raised deficiency vide letter No'

12t5g12017-TSW5g dated 01.9.2017. letter sent to the firm through e mail on

8.9.2017 with request to furnish the information. lt is decided to send final

rreminder to the firm to furnish reply failing which the case will be rejected without.

further notice with direction to pay applicible custom duty with interest of EODC'

Case is deferred to 5.12.2017 .

ttrcztzott
GOA 124.10.2017

３

９

Narnc:INJECTOPLAST
PVT.LTD

IMもよ
~‐

oヽ/b晟さ:i3/8611befettιj :

IALC2/2017       1      1
た10.2017   1   :

４

０

tn^+^.AZ1nn2a/2 Trun File IRLA File ilic.No/Date:061003843 :Defer Date: l

'oIr*oroto/003s5/AM 
t'i 

-,ootz+t040l0001s/AM17 s os'r2'2017
109.08.2016

bttiζ iふ五 :十hさ ё6品話1166ハ 6166 thら1 lhさ 111'sム ||116ム薔6ハ
haζ 6een sent

MSME(ChemiCal)On o4.10.2016 for examinaJon and COmments.Case
deferred to 5.12.2017.

Case No.:19/14l80- PartY Name:EURO IMさgi  6ヽ′batさ :i3/8ёl●もfeiFおd
lALC2/2017       1
124.10.2017           1

Ｏ

　

Ｓ

４

１

File lLic.No/Date:031

No/Datc:15/80- DeferredNo.:52/23/80■ Party   Namc:PYROIMect  No/Datc:15/80-Defe

JF
』泳甦淋 韓 :日



４

２

４

３

|:01/80/050/00369/AM17 103/94/040/00315/AM17 3
ン          フ           10.08.2016

,05.12.2017

Decision : The Committee noted that the firm's application has been sent to

MSME (Chemical) on 04.10.2016 for examination and comments case is

deferred to 05. 12.2017 .

case No.:20/23l80- Party Name:AZAD Meet No/Date:15/80- Deferred

ALC2I2OI6 ENGINEERING ALC2I2O17

PRIVATELIMITED 24.10.2017

HQFileRLAFileLic.No/Date:091006413?.ftIP:j:'
:01/80/0501005231AM17:':0924,o4O(lO2}7AM17 9 0sj22017 '

I 'l '14.09.2016

Decision : The Committee noted that information furnished by the firm has been

sent to DHI on 5.g.2017 . Case is deferred to 05.1'2'2017 '

Case No.:21l23l80- Party Name:AZAD Meet No/Date:15/80- Deferred

'x.czt20t6 ENGINEERING ALC2|2017
PRIVATELIMITED 24.10.2017

.He File RLA File Lic.No/Date:091006413 DeferDate:.

,:01/80/050lOO524lAMl7 :092404000294AM17 8 05'12'2017 
'

I ',1 14.09'2016

Decision : The Committee noted that information furnished by the firm has been

sent to DHI on 5.9.2017 . case is deferred to 05.12.2017 .

case No.z22l23t80- Party Name:AZAD Meet No/Date:15/80- Deferred

ALC}I}OIO ENGINEERING ALC2I2OI]
PRIVATELIMITED 24,10.2017

HQFileRLAFileLic.No/Date:091006413D-.9?:1:,.
:01/80/050lO052slAMr7 ':09l24lO4OlOO2g6lAM17 6 05'12'2017 

I

Decision : The Committee noted that information furnished by the firm has been

sent to DHI on 5.9.2017 . Case is deferred to 05.12.2017.

case   No.:13/16/801Party

４

４

ALC2/2016

Ha -- File lnr-e- niG [i"N"lo"ie:501000230 ioefer Date: 
I

:01/80/050/003ss/AM r'i t:.1r;,r0,040/0000e/AM17 i9- ^^ ^^. . \0s'12'20r7 
\

,l 'il 
"15'09'2016 

f i

,D;iri;; ;TG eom;,16;oi;o tnai oeti;id;t ietter sent to the firm vide emaili

\;;-irs.iott-,ii.t.zott and final reminder sent through e mail on 7'9'2017' lt is]

l4;il"i"p,i""t"_;3=;il!dir-9eli9,Lt9Jngtirm!oe,v,eer'ffi &::#:[}itl=h..?f
E$ufrlrfr€ctor Goneral of Forelgn Trado

o,,ffi,"TH]-ffiE*tffio"
, a qrftw furTrtyD€ptt. of CommerQ€t>- -E1##.e$9.69,"

LJdyog Ethaw;:n, New c)elhl

Name:FABRIMAX
ENGINEERING
PRIVATE LINIITED,

ALC2/2017
24.10.2017

４

５



1/

115.09.2016

Decision : The Committee noted that the firm's application has been sent

MSME on 23.02.2017 for examination and comments. case is deferred

,05.12.2017.

「
雨

―

ヨ

０

　

０

Deferred

４

７

lALC2/2016 TECH PVT..LTD, ALC2/2017
.24.10.2017

A        Filさ tit.ヽ。/Date:3H006634 Dcfer Datc:
105。 12.2017

1HQ       Filc lRL/83/040/00082/AM17 12
1:01/80/050/00365/AM17:31         

‐19.o9.2016      .1/                                    /

ハ61さむihat fir11'こ aplli6ムt!6n sentto DHl on 13.92017｀
Decision:The Committee
for their conlrnents.Case ls deferred to 05.12.2017.

IALC2ノ2016 IROBINSON LABS PVTIALC2/2017
LTD             24.10.2017

IHQ          FilelRLA         File Lic.No/Date:091006414
101/80/050/00526/AⅣl17 :09/24/040/00271/AⅣl17 6

1/
119.09.2016

rDecision : The Committee noted that the firm's application has been sent

MSME on 08.02.2017 for examination and comments. case is deferred

05.12.2017..

０

０

Case
lALC2/2016

No.:8/23l80- Party Name:DILIGENT Meet No/Date:15/80-

scM   SOLUTIONSIALC2/2017
1PRIVATE LIゝ江ITED  124.10.2017

…  
―

一 一
― 一 一 ―

  

一 ― 一

―

      e lLicoNo/Date:091006421lHQ          FilelRLA         Fil
i:01/80/050/00511/Aヽ4171:09/24/040/00343/AM17 13

1/ 30.09.2016

No.:2/20/80‐ FPmy

Decision : The committee noted that the firm's application has been sent to

MSME on 0g.02.2017 for examination and comments. Case is deferred to,

;05.12.2017.

「

じ蔦 Name:DEEMcet~=

軸 皐ご論議 蕊′            椰 鷲凝出ギ1:



町１０

５

１

スtC2/201`…
… … …

IDEヤЁLOPMENT  ALC22017
:                IENGINEERS LTD.   124.10.2017

FiletRLAIHQn\J r rrv 'r \u1 ^

r : 0 ii 80/0 5 0 I 0o 445 I A}/t|T, :0 5 I 23 1040/003 60/ AMl7 
"2

icase is deferred to 05.12.2017.

Decision: The committee noted that application sent to DHI on 13'1'2017 and

information furnished by the firm sent yo DHI on 18'9'2017 for their comments'

107.11.2016

105.12.2017

Deferred

:Dcfer Date:

105.12.2017

sent to the
deferred to

Case

lALC2/2017

noted that the

examination

has been
Case is

５

３

し ζど  ｀まわ夕
"患

61 Paiy Namα GFりDREllPFP空 ′ハ
NoDttα 15β O― Detrred i
A■ _                 l               t

1厳
νη r~~~雹

器

E MFQ CQ獄
腎 器   |  !

r:01/80/050 l0o2o7l$Ml8 ;:03l94lO4OlOO736lAM17 :L^ .. . 
t05'12'2017 

'

:l 'tl :'22:ll'2016 ]' 
-: -., - ,

:o".irior, ;Tr,; Co;,,iti"" noi;d ih;i oipp nii iiiseo deficiencv vide their r.DNo. l

^ *^il anDecision: The Commtttee noteo rnar ulrr rrdu Icrr)E\r "::'"'":.'"'- .;-^'-
1267:2017-TSW71 dated 12.9.2017. letter sent to the firm vide e mail on'

.ta.to.zot7..Caseisdeferredto05'12.2o17,

ICase
lALC2/2016

IDefer Date:

105.12.2017

ノタ

No.:7/3ノ80‐ Name:ヽ41NCO

(INDIA)

No/Date:15/80-

7

File

1/80/050/00007/AM18

No/]Date:15/80-

File File

1/80/050/00452/ノ にヽ 417 AM17

No.:53ノ 23ノ80‐ Name:RADIANT No/Datc:15/80-

T  EXCHANGER
.LTD 124102017

File File

:Deferred
I

,ion : ine committee noteo irrii rraro copy_of the application received and

toMSMEon23.6.2017,fortheircomments.-Caseisdeferredto05.12.2017..

Date:

1/80/050/00556/AⅣ l17 1/83/040/00112/Aヽ
417



IDecision : The committee  noted that  DIPP has raised deficiency  vide lD

INo.12/47ノ2017-TSWノ86 dated 20.6.2017 and letter sentto the firm vide e rna‖ onl
^´ ―^^´ "   =r・   1 __:__J__^^_■ 、.:」 ^⌒ _^::^ぃ 404∩ つ∩47ρ‐oo io H‐ forr●月十∩|

,21.7.2017 and final reminder sentvide e mail on 18.10.2017 Case is deferred to

,05.12.2017 .

‐ ‐case   No.:27/23/80■ Party  Namc:PETERS Meet  No/Date:15/80-Deferred

l ハLC22016    運Hl彎2全L NDIAI伴解′017、
^1.           |         |

Decision : The Committee noted that the firm's reply dated 08.02.2017 has been

sent to the MSME (Chemical) on 08.05.2017 for examination and comments.
ゃ CHL Lυ  L::O iV:り iVi L_ 

、
V::し H‖ Vuり  Vi= VV・ VV・ ― ― ―  ●― ● ― ―

ICase is to deferred to 05.12.2017.

Deferred

,Decision, The Com,flttee noted traiir,e firm's application has been sent to the'

MSME on 08.02.2017 for examination and comments.. Case is deferred to

05.12.2017.

濡臨赫研麓畑翌LI
Decision : The Committee noted that deficiency raised by DiPP vide UO

56 No.1213612017-TSW2 dated 1610512017 sent to the firm vide e mail on
,1g.6.2017 and final reminder sent vide e mail on 07.9.2017. The firm vide their e
,mail dated 08.g.2017 has furnished copy of their earlier letter dated 20.3.2017 - ,

rlt is noted that firm has not furnished point wise specific reply . lt is decided to

reject the case with direction to the firm to pay applicable custom duty with

interestfor EODC.

IRA may take futther necessary action accordingly. J

:~lё五ぎも
~ 
ヽふ::iJ力二たOI I基tデ ヽ五轟と11良ЁMIERIMect  No/Date:15/80-Deferred l

l lALC2/2016        11NDUSTRIAL      IALC2/2017        .       |
| l               iCORPORATION     24.10.2017        1       1
.   |                           IT Iヽ イTTrn

|」「
~



:ALC2/2016 COⅣIP
LTD
me卜LA

I : o isolo s o/00460/AM r7 : :31 /8 3 /040/00 t20 I A}/ILT

識 辮 :濾魔
面 魏゙

leferr甜
24.10.2017     1

ri18ti3.、も/b農と:」 1166``4う lbもferbig::
05.12.201712\zt.tz.zoto I 1' firm vide

Decision : The Commiitee noted that the information.tuli,s,!1{tll1"* r^^^^ ia
ltheir letter dated 22.4.2017 sentto DHl on 19.5.2017 fortheir comments.Case iSI

ldeferred to 05.12.2017.

Deferred

has been sent to the
comments.. Case is

161

Case No.:35/23l80. Party Name:ITRoN Meet No/Date: l5180- Deferred

ALC2I2OI6 ITNOIA PVT. LTD. ALC2I2O17
.24.10.2017

File Lic'No/Date:051040093 Defer Date:HQ File RLA /IJate:u) IU+uuYJ t,

:01/80/050/00538/AM l7 :05l23lO4OlOO2g5lAMl7 "2 
)05'12'2017

'l I '.26j22016 :'

Decision: The committee noted the deficiency raised by DIPP vide.their u'o'No'
,12ISB:2O17-TSW /86 dated 01.8.2017. letter sent to the firm vide e mail on'

ig.920i7 it is oecioed to send final reminder to the firm to furnish reply failing.

:which tne case will be rejected without further notice with direction to pay 
'

:rppii.rne custom duty with interest of EoDC. Case is deferred to 5.12'2017 ' 
l

績需:ふiル
:ユル角た61鳳譜

iVEX

l               iCORPORATION

iated 23.10.2017 as under:-        1

1       1.   Net weight Of export product mょよllllli:『 1;i:lこよ.ialE:i40 Kgs./Kgl1     2. Quant■y ofimport tem may b(                          1

i            contentin export product after

i_________― … … … … … ― ―
‐ …

一
´  

一
 ― ~― … …  ‐ ~ ― ―

′る

No.:32/23/80… Nallne:APOLLO No/Date:15/80-

TIONAL 7

to 05.12.2017.

File



' :. RA concern may take further necessary action accordingly

|: ll11)::;:::;:::::|::i:1夕 |ヽ

:鬼il:::;:::li;::こ11夕

|:i`|1lile:531001926

1 1Decision:The Committee noted that the lrm's applicauon has been

l‐甘欲」T¶型0絆.0&022T:7_:liザ 11ll「11::TT:ll

IDcfer Date::

105.12.20171

1・          :

sent to the:

Case :SI

Case No.:25l23l80- Party Name:CORNING Meet No/Date:15/80- Deferred

' 'ALC2t2ot6 lffiSffi?'r::1Pj .;iff::il j

''___l

I .Hq File RLA File,Lic.No/Date:051040108 Defer Date: ,

: - r:01/80/050/00528/AMl7'::0512310401004361AM17 
18 

'05'12'2017 '

6,t ,l ,.04.01.2017

3'1r :o".irior, , rne Committee noteo itrii DEIT vide their deficiency letter,

i :N;;rialzotz-tpHw dated 2.6.2017 has requested the firm to furnish

r ,information. lnformation furnished by the firm vide their letter dated 8.6.2017 sent.

r rto DEIT on 287 .2017 for their comments'
: I Case is deferred to 5.12.2017

r----'-" --"'-"'- i-'' ' 
"t No/Date:15/80- Deferredr ,Case No.z26l23lS0- iParty Name:MITA iMet

ALC2I2OI6 iNqPN PRIVATE :,ALC2I2OI7 
.

I i ,t-nratrPo 124'to'2otl
I\^

tHQ r,iie tnla " , - fit: 
,Lic.No/Date:0510401 18 Defer Date: l

l:01/80/050lOO529lAMl7'l052404O0O48gAM17 '1 05j22017 
'

Decision : The Committee noted that ihe firm's application has been sent to the'

]MSME on 08.02.2017 for examination and comments.. case is deferred to:
',5.12.2017

「

       謳薇
~~~   ‐

隅≡ 3`b薦百80-弾
| :ALC2/2016
l i
l ,
|   :

】   獄羅器  | :
IPRODUCTS  (INDIA)|               1     1

鮮絲が・蕊10481…
…
嚢

L盤出燭脳W掟躍W
′フ
イ

No.:47/23/80…



К
に
‐６
‐
‐
…
…
…
～

IRA may take futther necessary actiOn accordingly.

1癬:LI}諄
わ/23/8工
拙ュlil辮
やiⅢ も`わ江d yЮ―,cれrd
MITED IALC2/2017      :

.                    1                    '24.10.2017           1

'HQ801::'0::5:'lJIサ IL:ち 4'04j::::41i」

lii:tlll:lillll::ii:]:lilili
レ        ン

,bttision~1+百さ03品hitt33~■ oted that i
IMSME(ChemiCaり on 08.02.2017.Caseも deferred to 5.12.2017         1
1__   _   __            ^  ―           ―  ‐ ‐  ‐ ‐    ‐       ‐   ‐  ~‐

モ五ξ3~~責ふ。■j′J′患b■轟, ~｀品
'

:ALC2/2017           :]lil卜:I:,   YS

iHQ 80/050'I::i:;Ali11111:ち
4/040/00111;

ン       イ
IDecision : The COmmittee noted that DIPP has raised defiCiency
llDoNo12ノ 73ノ2017-TSW/67 dated 23.10.2017..lt is decided to aSk the

キurnish informalon on following points i―
,        1.  lnformation in respect Of SI.No.4′ 5′ 6′ 8′ 9&1l of Standard Deficiency

size/specifications of import items at sl. No. 2(DSS Pipes ) & 6 (DSS 
'

Seamless Tubes ) and their quantities in meters'

Detailed calculations for the quantities of Pipes & Tubes (import items at

Sl. No. 2 & 6) supported by length and number of pipes/tubes in the i

export Products.
For net weight of components to be manufactured from import 

ilem 
at St' 

1

No.T,detailsofcomponentswithnetweightsthereofmaybeindicated:

2.

3.

4.

餃
だ
γ

vide i

nrm tol

B{E/K. P. srNGH
; Fitrr aqrcrrq
€El ot Forolgn Tmd€

ffiq1 rqgp qelrffiqTrtrq
OlroctoEte Gen€El ot Forelgn Trade
qrfuq frrryq7P"on. of commerc€ttTqtI rFrrraFlq/Govt. ot lndlagqfrl 

"Trf?. =l-:i RAftUdyog Btrqwan, New Delhl

lcase is deferred to 5.12.2017.

響

pr°Vedi

l     l

:

1.word″ Relevant″ may be pre-lXed wtth the descrip■ on ofimport tem at 
Ы.No.|

l and its quantity mav be a‖ OWed as l1719_卜警,1,,_111'?'11`ヽこンス3号11':|'…1''|

一
ｈｅ

，
ｔ

l i

|ノ



export product after taking 1/3'd recovery from scrap'

2. Quantity of import item at sl. No. 2 may be allowed as 3L5 Kgs.

3. Quantities of import items at sl. No. 3, 4 & 6 to 29 may be allowed on net to net

basis with accountability clause.

1  4.Word″ Relevant″ mav be pre-lxed wtth the descttption ofimport ttem at SI.No.
5 and its quantity may be allowed as 6078 Kgs. as 7.22 Kg'/Kg' content in the

export product after taking 1/3'd recovery from scrap'

. RA concem may take further necessary action accordingly'

|  IALC2ノ 2016

9,W 
ёWの W UU°∠】 AMHレ リ 乙守 υ

"ψ
 υυυ口

… …

ら4劇 .2∝ 7   f~~~|

‐Decision : The Cornrnitted noted that the firrrl's application has been sent tolDecision : The COmmitted noted tnat tne Tlrm S appllcarrurr lrdu t
MSME on 28.03.2017 for examination and comments. Case is deferred to

5 12.2017.

| |む五ζも    No.:47/3/80… Party ｀品 8:KELVION IⅥ ect  No/Datc:15/80¨ Deferred l

ALC2/2017        11NDIA PVT LTD     ALC2/2017
24.10.2017

File Lic.No/Datc:031081071 1Defer Date:‐| ‐HQ          FilelRLA
I:01/80/050/00047/AM18 103/94/040/00975/AM17 8            '05.12.20171

1魏 i彙漱 准闇程.鼎d「申勝 熱 wi蝋 ||  ldated 12.6.2017. ln response firm has

ldated 20.3 2017 and sameis sentto DIPP on 28,7.2017.ltis dewcided to send

1侶「ぼ鵬:『 |:」
h:慇淵lhttq問::厨Ⅷ臓:∬獣ySttI::γ淵21::ξ I:

deferred to 5.12.2017.

I case   No.:1/26/80… Party    Name:A.L.IMcct  No/Datc:15/80-Deferred l
l lALC2ノ 2016       1PAPER HOUSE,    IALC2/2017       1      1

I綿鳳鳥ふ11」指彬協ふ嵐ζ譜
「
品/Datemd五愧

1沈.辮||"1/80/my∞ 舵 νAM 8,7卿 剛 ∞ 器 夕AⅦ 7:
1/ /                    IUノ .U∠。ZUlノ             1・         |「 It∬

W…″υ
lⅢ
・五亨

|

Decision : The Committee noted that the information furnished by the firm sent to

DIPP on 19.9.2017. Case is deferred to 5.12'2017

「
降蔦 No/Date:15/80-Deferred l

墓L葉砧等
'4 Fζ

:N2H

鯉T
I

No.:23/3/80… Party

17



，

～

Case
lALC2ノ2017

廟鳳憩薦F   b9 1聞 .毀71
/                    /                    07.02.2017            .

Decision : The Committee noted that the information furnished by the firm sent to

DIPP on'19.9.2017. Case is deferred to 5 12'2017

Deferred

ll:ll::::||::|:l:ll:|||::|「 |

Namc:PLANSEE NIect  No/Date:15/80■ Deferred

HIGH IALC2/2017       1
24.10.2017

７

５

by the firm sent to

No.:27l3/80- Party Name:PLANSEE Meet No/Date: l5/80- Deferred

1馘N:|ザ
′

|

IALC2/2017

Oeputy Dlrector Gon€El of Farelgn Trado
l.kl qrqrq qErRyrrfrq

Dlrec'torate General ot Fo1619n Tradeqftw frrrrtToeptt. of comm€re€*lTltI gCtFIC/ Govt. ot lndla
sdtT "r.rr. q:i ft:dUdyog Bhawan, New Doltrl

Filc RLA ~~~~~―
一―
■lEに■.No/Date:0710H109 1Defcr Datc:

1/80/050/00023/AM18:07/24/040/00297/AM17瞑
.12.2017

.Decision : The Committee noted that the information furnished by the firm sent to

DIPP on 19.9.2017. Case is deferred to 5'12'2017 '

麒 尉 鵬

on 19.9.2017.Case is deferred t0 5.12.2017

「

賑

Ｆ
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底     ~  FiiLlti3.ヽ も

'bate:o71011108 1Defer Date:|

IHQ          File lRLJ                            05.12.20171
:01/80/050/00027/AⅣ l18 :07/24/040/00286/ANl17 16

07.02.2017            .         |1/                    1/

n6ted that thさ

´
ihiorttatiOn iLrnished by the firm sent tollDecision:丁 he Committee l

lDIPP on 19.9.2017.Case ls deferred to 5.12.2017                         .

| lcase    No.:28/3/80-Party Name:PLANSEE Mect  No/Date:15/80-Deferred
i :ALC2/2017        11NDIA       HIGHlALC2/2017        tI t^uv-t-vtt l^""" -----l_ - -^ ^^-_

\, L- 
---MgryIAL!lwI:1P'- -- * ^=- i

1,,: t--- Fite iRL^ File llic.No/Date:071011108 i

05.12.2017
17 1おし80/050/00028/Attilざ「もう

''4/040/00287/AMi写

17

|「
ν°W""Vυ49……

〉
"……ツVV“――一・

b.022∝7  「

― ―  ― ^ ^ ^^  ヽ       ｀ I    nT Aヽ T^「 い  ヽ イ ^^`    ヽ T^′n^+^。 1く /0∩  ■ヽ AFA● ●́ Δ Л   I

| ‐case    No.:29/3/80■ Party Name:PLANSEE Mect  No/Date:15/80-Deferred

i lALC2/2017        1NDIA      HIGH ALC2/2017
1 1               PERFORⅣlANCE    24.10.2017
1 1               'MATERIALS PVT LTD I               I

l18庶 鳥虚 ζl語:協 ふ脇 ム
jl議:壼

｀ル5品山 Olllo患
1沈鷹 |

1 7        /         07.02.2017
1 :betiζ 16五 :十 hさ ёO品 1116さ ハ6ted thム1lhe infOrmauOn fumished by the lrm sentto
l lDIPP on 19.9.2017.Case is deferred to 5.12.2017
:__ |_      …

_        ―
― ―

           ´          ‐

Case

lALC2/2017 INDIA      HIGH IALC2/2017
IPEMORヽ4ANCE

‐
24.10.2017

IMATERIALS PVT LTD

‐HQ FilelRLA Filc Lic.No/Date:0710H109 1Defcr Datc:|
７

９

:01/80/050/00030/AM181:07/24/040/00289/Aヽ 417.0

1/                     ブ                     007.02.2017 11) 5 

。 1 12.120 1 7   1
1/lt

Decision : The Committee noted that the information furnished bby the firm sent to

[)IPP on 19,9.2017.Case ls deferred to 5.12.2017

ALC2/2017

鶴 鷲写R7性Я
『
R3:中メ l
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|  I Case is deferred to 05.12.2017.

2/20 17

101/80/050/00042/AM18

issued to the firrn On

「
壼

８

２

1/

iCase
I

ll'l. cztzotl lcpNnReroRs :24.to.2ott

|           IPRIVATE LIMITED  I
I                 :              

‐ ‐   ‐

File Lic.No/Datc:0310811231HQ          File lRLA
l:01/80/050/00043/AM18 103/95/040/00820/AM17 12

115.02.20177        /        .
15ιtiti6轟 :十Aさ ё6111lttささn6166thalIldili:ienCy raised byoD卜 11 sent

through e mail on 2.8.2017 an
118.10.2017 to furnish inforrrlation.. Case is deferred to 5.12.2017.
:      _                                              

‐   ‐

ICase

lALC2/2017

firms has been
Case isand

:ALC2/2017

lcase    No.:44ノ 5/80-

ALC2/2017

NI'3/3/患6」

'温'｀

温さL & T― lMeet No/Dtte:15/801
1MHPS   TURBINEIALC2/2017      1
1ハロ、T「 nAT⌒ DO      Iぅ ス 1∩ つ∩17         1

105.12.2017:
|        |

to the lrm i

e―mal1 0ni

IDcfer Dttc:
105.12.2017

i"ni to MSME
deferred to

IDefer Date::

05,12.20171
1    1

sent to

‐８
資
イ
Ｌ

,

富 ′К .RS:NCH

鯖 酬 ■晶.Do申
騨

D:臨       de
qfftW BrT;r17geptt. of CommerQe

r{rq<l gctET{/Govt. of lndla
ggtTrl rrq=t- <g ftaqt

Lrdrog Ethaw6n, N€w E)eltrl
ル

Nalne:L&T― MHPS

File

:03/95/040/00686/AⅣ l17

No/Date:15/80¨

17

Date:
12.2017

13.02.2017

。10.2017

File

No.:43/5/80- Name:SAIRA
INTERIORS PVT

No/]Datc:15/80-

7

Name:NETAFIM No/1Datc:15/80-

TION  INDIA
.LTD. \24.10.2017



1 111Q         rii81良 LA        File lLic.No/Date:341004295'Dcfer Date:|
| :01/80/050/00105/AM18:34/24/040/00310/AM17 4            05。 12.2017

1  7                    /                    20.02.2017            .

:  IDecision : The Committee noted that the firm's application has been sent tol
l lMSME on 20.6.2017 for examinalon and comments.Case is deferred tol
1  5.12.2017.

‐case    No.:13/3/80■ Party Mcet   No/Date:15/80-Deferred

: :ALC2/2017
INaFne:INTERPUMP   :ALC2/2017
1HYDRAULICS INDIA 24.10.2017
PVT.LTD.,        t

IHQ          FilelRLA         File.LicoNo/Datc:041016282 1Defcr Date:
|:01/80/050/00013/AM18 104/24/040/00199/AM17 9               05.12.2017
/                    /                    123.02.2017           1.         |

IDecision : 丁he Conlrnittee noted that the firrn's application has been sent tol

'MSME  on 265.2017 for exarnination and cornrnents.Case is deferred to15.12.2017.                                                        |

ICase    No.:40/3/80-IParty Namc:STERLITEIMcet  No/Date:15/80-IDeferred l

lALC2ノ2017        POWER         :ALC2/2017        1
TRANSMISSION 24.10.2017

|                ILIMITED

IHQ         FilelRLA         File lLic.No/bat81631681141 
‐D8島ibatさ :‐

:01/80/050/00040/AM181:03/95/040/00656/AM17 16                    .05.12.2017.

/                     7                     123.02.2017            .

Decision:The Commtttee noted that MEIT has ca‖ ed for information from the

firm vide letter no.17ノ 30ノ2017¨IPHVV dated 04.7.2017.lt is declded to send

rerninder to the firm to furnish the inforrrlation.Case is deferred to 5.12.2017.

lcase   No.:26/26/80-Party Name:TERUMOIMcet  No/Date:15/80‐ Deferred

ALC2ノ2016 IPENPOL   PRIVATEIALC2/2017
1           1LIMITED      24.10.2017      1
lo~~   1131RLA~   iお Lお ルヽb品よ33166iO菱 lefeib農よ
:01/80/050/00650/AM17 153/24/040/00027/AM17 1            105.12.2017
/                    /                    .28.02.2017            .

IDecision : The CornrTlittee noted that the firrn's application has been sent

lMSME(ChemiCal)On 27.03 2017 for examina10n and comments.Case
.deferred to o 5.12.2017.

No.:41/3/80- Party Name:STERLITE Meet No/Date:15/80- Deferred
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圧
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File匝而 面 而 i174~匿
需/94/040/01095/AM171:9.03.2017            1.

Case No.:45/3/80- Party Name:AUTOFITS
IALC2/2017 PACKAGING

IPVT.LTD.

Case

ALC2/2016

MEIT on 28 7.2017

Mcet No/Datc:15/80¨ Deferred

ALC2/2017       1
24.10.2017           1

Mcet  No/Date:15/80■ Deferred

lALC2/2017       1
124.10.2017           1

|

Decision : The Cornrnittee noted that the firrn's application has been sent

MSME(ChemiCal)On o3.05 2017 for examination and COmments Case
deferred to 5.122017

case No.:47l5/80- Party Name:BANCO Meet No/Date:15/80- Deferred

ALCzIzOIl PRODUCTS (INDIA) 'ALC}I2OI7
:

He File RLA File Lic.No/Date:341004301 Defer Date:

:01/80/050/00108/AM rB :341241040/003l2lAMlT '5 05j22011

1 I 09'03'2017

Decision : The committee noted that the firm's application has been sent to DHI

on 20.6.20 17 for examination and comments. letter sent to the firm vide e-mail

on 26..1 0.2017 to furnish the earlier advance authorisation number of same

export product against which norms earlier allowed' case is deferred to

5.12.2017.
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１

No.:5ノ 26/80…/861'arty  N五五さ:ゴi6 ~」 ,Meet  No/Datc:15/801Deferred l
TECH VISION CAM IALC2/2017               1
PVT.LTD 124.10.2017

９

２

HQ File RLA File Lic.No/Date:081013986 f)efer Date:

:01/80/050/00629/AM 17 :081241040/00488/AM17 1 0s'12'2017

1 I 10'03 '201 7

Decision : The committee noted that hard copy-is not received' Letter sent to the

firm & RA, Ahmedabad vide e-mail on 1Z.A.ZOil and reminder sent to the firm on

7.g.2017. The Committee decideo io send final reminder to RA & firm to furnish

hard copy of the application within is oryt failing which the case will be closed'

Case is deferred to 5.12.2017 '

Case No.:17l3/80- PartY Name:BIO

ALC}I}OI7 TECH VISION CARE

IPVToLTD
File

:- --'
fif" it ii.No/Date:08lQI3986 iDefer Date: II " -- 
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ldeferred to 5.12.2017.

で1品
~~NolI1/3/b01'話

「
 鳳`ど` 1｀bA Mcさi No/Dtte:15/80¨ Detrred

:                 ^一 ^` い Tヽハ Υヽ T'い nn可 ハ :AI ρう/つ∩17         1

今
LC22017    :書

盆艦Ⅷ∬1高け
パUiケX肺    1   1

- ― ― ―一 ―…  ‐ ‐ …       :1:」 ■■1■■
‐
■
‐
II l

辞ふ理「岬彎蹴11=11_   _        ―
‐    ‐  ―

|    
‐

IHQ          FilelRLA __^__′ ・ヽ′・":′              ∩(1っ つ∩171
11じ80/050/00106/Attiτ lM力4/040/00309/AM1716           105.12.20171
ン       /       117.03.2017    1。   |
もecisiol i協ざё6品品絶し品

“
鵬ま曳鷺i:中酔営驚IPml

'MSME(ChemiCal)On 20.6.2017 for(                         

‐
lJ_■ _´_^」

`^ 
広 4つ つ∩47

９

５

馬Hj]brt需ま蕊漁調
bA Mcetヽわ農α5/80-
RING:ALC2/2017        1

lo  ~  山さ:RLA~~~Fiさ 簿とヽ 6わ品b31646266構t.尉71
1:01/80/050/00011/AM18 105/24/040/00634/AM17 11           .     11^^^oう ∩ 17           1         1

tl..irior, , frre Commitiee not"O that the firm's application has. been sent to:

]MSME on 03.05.2017 for examination and comments' case is deferred to

5.12.2017.

|                                          120.03.2017
:/                    1/

~16tea th`thム「a c66,61 thさ firrn's appliCation has notiDecision:The COmmittee         __^⌒ ^´―`r・ ____」 nA`^`^… ,^rバ ′
鷲ど
1性
L待厨嘉it湛「こ詰雨g・三Li~ЪR.iグ・|′017.to lrrn and RA to fOm′ ard 4・ ■L_ ^⌒ ^⌒  TL^ ハ ^― ― IIIら ‐

猛翼
:F昂
面:』温罵ЪδF下舌b~f3「 8。nsdera」 on of the case.The Comm敵

ee
― ‐ ^ ・́  ` r __:_L L⌒ _月 ^^A、 ′Af‐ nnilぃぅlinn、″ithin● じ Lb υ i aν ν ‖υauVH LV 

ν ▼ itふ

ぶ 晨 可 irttig furnth hard∞ py Of appltalon wlhin
idecided tO Send reminder       _⌒   .=r_ J二 r“ううハ47

.Case

lALC2/2017
No.:54/3/80-‐ Party

IDRIVETEC INDIAIALC2/2017
PRIVATE LIMITED  24.10.2017

９

７

File Lic.No/Dttc:3110%662
IHQ FilelRLA

組T
do

′

「

is deferred to 5.12.2017.

No.:21/3/80-

7



:01/80/050/00054/ANl18‐ :31/83/040/00179/AM17‐ 7                    105。 12.2017 1

/                    ブ                    121.03.2017           1         1

1Decision:The Commitee noted that the lrm's applicatlon has been sent to
lMSME on 26.5.201 7 fortheir cornrnents.case is deferred to 5.12.2017.

蕊隔戸
雨耐「続
‐

RIVATE 24.10。 2017      1
1           1

19 HQ          Filc‐ RLA         File Lic.No/Datc:021020749 Dcfer Datc:

:響
側

“

∽ ∞ηハⅦ 8ノ2/24/0側∞%7AM7:4“
洲 7  1知

卿 71

1  1Decision : 丁he Cornrnittee noted that the firrn's application has been sent to‐

| IMSME on 26.5.2017 for examinauon and comments. Caseis deferred to‐
|  15.12.2017.

~野
認
面 面

師 ::｀
需 蘊 ぼ脇 需

こ面

P蔦
面

,4。 10.2017    1

[0黒 :恥 獅 滞 櫛 而 蕊 i桑冨蔦y藻繭 面
:り eCISlon: :「 leし oH‖ H:LLじ じ  ‖ υ Lじ u ulaL LHC り :: : I暉 口  :い Oν V Ll iV VV==V● ― '●

▼
′  … …

~

ltheir l.D.No.12ノ73/2017-TSWVノ100 dated 23.10.2017.lt is decided to ask the

firrn to furnish inforrYlatiOn on fo‖ owing points:―
;

L. lnformation in respect of Sl. No. 3, 4, 5 & LL of Standard 
1

Deficiency Format. I

2. lnformation in respect of Sl. No. 14 of Stan$ard

¬

「

■可
…

′Govt.of indla

udy晃口ζ:霜顛Lttξ炉電L:h:

「I i I 124'ro'20r7 -L---li^ Ho - - -Fil. ALA-- - 
Fii. t;NolDut"'ijlbo4sr+ b".r.r Dut"' 

I

;: ,'oilsoloso/00016/AM|s',iiDqt040l00061/AMl7 4 0s.12.2017 
|

18 ir lt \23.03.2017 i I
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i ireturned the case stating that the matter is not concerned to their Ministry. 
I

I lCaseis deferred lo 5.12.2017. _ ]
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I Format, in respect of import item at Sl. No. 5"
I

i

l. Case is deferred to 5.12.2017 .
I __

reFrA - -*.'_*- Fil" @iDefer
,nnrllrrlo / iT\afa.

:01/80/050/00110/AM18 :11/24/040/00001/Aヽ 418 6                    .Datc:

/                    /                    13.04.2017           105.12.2017

1Decision : The Cornrnktee noted that DIET has sent deficiency letter no
117/37/2017 dated 07.7.2017 to the firm to furnish inforrYlation. Final rerninder

isent through e mail on 7.9.2017.The lrm vide their e mail dated ll.9.2017
1has requested f()r  grant of 30 days tim()to furnish inf()rrnation, as due to
laccident in bike doctor advised rest.lt is declded to a‖ ow time to furnish

iinfOrrnation as requested by the firm.1""""
I

I

icase is deferred to 5.12.2017.
I

Case No.:l/3/80- Party Name:SIRIA Meet No/Date:15/80- Deferred

lrr,cztzott lnrlppx PVT.LTD. lALC2l20r7 \

卜

LC22017   1MPEXPVToLTD。
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〕tter sent vide emailto RA on 12.6.2017
:^nifら rtt И O‐+o^fぅ nn:iハぅ十inn十∩ n∩ FT H0

Decision : The Committee noted thit letter sent vide email to RA on 12.6.2017

rand reminder sent on 24.10.2017 to forward 4 sets of application to DGFT HQ

rfor consideration of the case. The hard copy is not received so far, lt is decided,

to send final reminder to RA to furnish hard copy of the application within 15

days failing which the case will be treated as closed. Case is deferred to

5.12.2017.

10

1

~師赫「臨Ⅲ
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冊商認F而匿現P罰夕恵「Pefer面
I          PRIVATELIMITED, レ4.10。2017      1

)ate:071511148 1〕施:     |
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1                              '                              =_______

IDecision:The Conlrnitted noted that infonnation furnishcd by the flrrn sent to DIPP on

| 119。 9・2m7.Case b deferЮ d b 5.12.2017.  _    ___ |

1  1む五st    ttb.:ζ′1/81l Party Narne:PLANSEEIMcet  No/Date:15/80■ Deferred l

: ハLC2/2017     11N⊇生 _____HIGH詮 ルマ
/2017     1    1

|「

~ | ∝
M「…

Decision : The committee noted that hard copy of the application nort received

.Letter sent to RA Hyderabad on 12.6.2017 and reminder sent vide e mail on

24.10.2017.. lt is decided to send final reminder to furnish hard copy of

UAm71a“
2∝7  1警 2∝ 7

)111latiOn ilnished by the f1111l sent tO IDIPP on

■9。 9.2017.Case is deferred to 5 12.2017.

24.10.2017.. lt is decided to send final reminder to furnish hard copy of

application within 15 days failing which casewill be closed.. case is deferred to

05.12.2017.

詭館鶏銀 r蔓」・
D:臨J鼎醜百留曇整量登足

鮮
メ



:Decision:The Committcd notcd that infollllation fumished by thc im sentto DIPP on

119.9.2017.Case is deferred to 5.12.2017.
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Decision : The committee noted that the firm's application has been sent DH「
5.12.2017     1for examination and comments on 6.9.2017. Case is deferred to

「

No.:2/12/80- )話y~~IIIIIIⅥ棗I No/Dtte:15/801ttetrred lCase
IALC2/2017

:2/12/80-IParty
INam(IName:FREUDENBERG,ALC2/2017
■ TTTDATnN       Iつ 41∩ つo17124.10.2017

IMcet  No/Date:15/80-Deferred

FILTRATION

|                                                                                                       ||||||:|::|li:|) :|liキ

llill:||:||||

H ttQ     F■elRLA ~~~
ν・   |              |

1濡囲

「

面
臨

‐
 ‐5tti:1。五:丁 hさ C6mmittee noted that DIPP has raised deiciency vide theirlD.
‐
   INo.12ノ67/2017-TSVVノ137 dated 12.9.2017.Letter sentto the firm vide e― rna‖ on

l  118.10.2017 to fumish the information.Case is deferred to 5.12.2017.

, :       _    一―一一―
「高覇儒薩勇I派画面高石要も蔀石覇Ito MEI丁 |‐   Decision:The Committee noted thatthe firrn's applic

‐on 26.7.201 7 for exarYllnation and conlrTlents.Case is deferred to 5.12.2017

| ~|むよζι   責ふ。:'i′1/86_|:轟 y         'Mcet  No/Date:15/80-Deferred l
l  lALC2/2017        ‐Namc:MACAWBER  IALC2/2017        1
1  1               1BEEKAY PVT.LTD. 24。 10.2017        1       :

|  1責 o         1118 RLA        Filc Lic.No/Date:051040304 1Defer   ‐

111 101/80/050/00199/Aヽ418 :05/24/040/00114/ANl18‐ 7                   1Date:     |
‐06.06.2017           105.12.2017114  フ                    /
1                     1・          |

|  lbι titibl i tthさ ё6品品116さ nOted that thさ |「品
'sムppli6a16n haζ らきさngさハit6 b白 |

|   .on 2.8.2017 for their exarnination and cornrnents.Letter sent to the firrn vide e―
|

___:1__404ハ うハ47`^`=`rn:ハ h+hら inf^"mぅ +iハn rnQo iQ Hnforred lo 5_12_2017,ma‖ on 18.10.201 7to furnish the inforrnation.Case is deferred to 5.12.2017

口轟 誦 静 究

'   構 際 調T

l  ё泰し   ヽ。.:二う/9/86:Party          lMeCt No/Datc:15/80-Approve
i  lALC2ノ 2017       1Namc:UNDERCARRIAG:ALC2/2017        d
ll                E  AND  TRACTOR 24.10.2017
15 ‐               PARTS PVT.LTD.    |               |

1 睛6  ~ ~nお IRLA     iお 江お` 6/bttι bう 1磐 13患■冊e}に D`山:屁」L__‰型 型 駅
e障
ら5解∽∝82/AMtte狂ll世   識



8l 07 '06'2017

Decision : The committee decided to ratify the norms on repeat basis as per

their Advance Authorization No. 031078L233 dated 09.05.2014 ratified in NC

meeting No. 19/80 dated O)/L2/2OL4 as recommended by the DIPP vide their

lD.No12na2o17-TSW115dated23.10.2017.asunder:-

1. Quantities of import items at sl. No. 1 to 6 may be allowed on net to net basis

with accountabilitY clause.
I z. euantity of import item at Sl. No. 7 may be allowed as applied for i.e. 4840 Kgs',

being less than L.25o/o of FOB value of exports' 
- ,

' 3. Quantity of import item at sl. No. 8 may be allowed as 104381-9 Kgs' as 1'353

I Kg./Kg. content in the export products after taking 1/3'd recovery from scrap'

. RA concem may take further necessary action accordingly

~ICase

IALC2ノ
2017

|

No.:11/9/80- Party Name:DOOWON Meet No/Date:15/80- Deferred

AUTOヽ40TIVE ALC2/2017

'SYSTEMS    INDIA 24.10.2017PRIVATE LIMITED  I

１

６

IHQ         FilclRLA         File lLic.No/Date:041016319
:01/80/050/00189/AM18 104/24/040/00055/AM18 3

108.06.2017

ltion has been senttO DHI
IDecision:The Committee noted thatthe lrm's applicalrcctslurl ; I lls rvv

on26.7.2017 for examination and comments and letter sent to the firm vide e-

mail on 24.10.2017 to furnish the information. . case is deferred to 5'12'2017

1     5‐ 両
IALC2/2017 NamciSPRAYTEC

(INDIA)LTD.,

１ｌ
Ｅ
ν
ｌ
ｌ
ｌ
ｌ

IMcci  ヽ。

'5表

さ:i3/861●

`ferita llALC2/2017             1
124.10.2017                     '１

８

i亜
Dep
1

3ノ          器

L

No.:14/9/80‐

7 IALじ 2/2Ul′

INDIA 124.10.2017

ATE LIMITED

i nOtさa tratthさ 11m's appliCaJon has been sentto DHIDecision::The Commtttec
on26.7.2017 for examination and comments and letter sent to the firm vide e-

mail on 24.10.2017 to furnish the information. . case is deferred to 5 12'2017
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,Decision : The Committee noted that the firm's application has been sent to DIPP

on 26.7.2017 for examination and comments and deficiency letter sent to the
ifirm vide email on 7.9.2017 to furnish information Case is deferred to

05.12.2017.

Iicu.. - N;fig7so- ii"rty N"drNDUSiM".t Nolout.'rilgo-,uer"r".a ,

i. ;ALC2l20l7 
'ngpruCpRATION 

tALC2l20l7 ,

i i lrvrlro 124.t0.20r7 -- - -,rLl_*_____i_._*___
'rz 

r:oiisoloso/ool8s/AM r81:041241040/00038/AMl8 i0 Date:

li- l,';'"" 
'- - 'i,t lrl.oo.zorz \0s'r2'20r7 

\itrii.i
I in""iSo; r 

-Th;-Committee 
noted that DIPP has raised deficiency

: i6i2r6tDo17-Tsw1147 dated 12.9.2017 and tetter sent to the firm vide e-maill

i ion 24.10.2017. Case is deferred to 5.12.2017 ' I

pr

多

Decision:The Committee noted that DIPP has raised deficiency vide theirlD.No
‐
12/67/2017-TSVV/144 dated 12.9 2017 and letter sent to the firrrl vide e―rna‖ on

24.10.2017.Case is deferred to 5.12.2017.



脇辮 漂語蘊   
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Decision:Thc committee noted that the said case has alrcady approvcd in mccting nol

112 dated 12.9.2017.Itis decided to withdraw the case from agenda.            |

jI認
:「
而 5品ヨЙT面

“

24B施:~
,0.06.2017   p5.12.2017
1       1・

t the firm's application has been sent to

忙ion and conlrnents.Case is deferred to

甲が
続   勲ぽ面IDeferredlI   PLASIC 

「
伺 囲 7  1

|

1               1TECHNOLOGIES

| |       1       1       
‐
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‐
   DIPP  on 2.8.2017   for exarnination and cornrrlents.Case is deferred to
l   15.12..2017.

「

12

5

師 品
:呂ユU滞11器酬鋸躍ご
『
昴 iト

轟書猟綱 1,

|  1淵 瑯鵠副財
靴 蕊 蕊 ボ 樵 1蕊 輛 :詢

面 而 5面
鯖

~¬

21.06.2017           05.12.2017/                    /

ibetiζ ioi:Thさ ё6mふ itteさ n6ted thatthe lrm's applica」 on has been Sentto DHI・

on 26.7.201 7 for exarnination and cornrrlents and deficiency letter sent to the

firrn vide e rnail  on 7.9.2017.lt is decided to Send final rerninder to the firm to

rurnish reply falling which the case will be reieCted wnhout further nouce wnh‐
|“edOn b pay apttbaЫe cudom dtty耐 hmねЮd d EODC鰍 1鸞足嗅 :望

メ



‐  ALC2/2017

一面
…
3蔦わ薦 簿再

:Name:SPIROTECH   IALC2/2017

HEAT EXCHANGERS 24.10.2017
PVTo LTD.

HQ File RLA File Lic.No/Date:051040320 Defer

:01/80/050/00201/AM18 :051241040/00085/AM18 5 Date:

12 I I 22.06.2017 05'12'2017
'.'6

Decision : The Committee noted that deficiency raised by DIPP vide their

U.O.No. 12t59t2017-TSW i170 dated 01.8.2017. Letter sent to the firm to

furnish information vide e mail on 07.9.2017. lt is decided to send final reminder

to the firm to furnish reply failing which the case will be rejected without further

notice with direction to pay applicable custom duty with interest of EODC. Case

,is deferred to 5.12.2017.

Case No.:13/9/80- Party Name:EMERSON Meet No/Date:15/80- Deferred

ALCLI}OI7 CLIMATE ALC2IZOI7
TECHNOLOGIES 24.10.2017

TNDIA PVT LTD

HQFileRLAFileLic.No/Date:3l1oo6679pefer
:ot)gotosol00191/AMl8:3|l82l04oloo228lAMl7]5-Date:

12 't I 23.06'2017 0s'r2'2017

:
7

,Decision : The Committee noted that deficiency raised by DIPP vide their'

U.O.No. 12t5gt2017-TSW /171 dated 01.8.2017. Letter sent to the firm tor

tr*i.n intoimation vide e mail on 07.9.2017. lt is decided to send final reminder

to the firm to furnish reply failing which the case will be rejected without further'
i notice with direction to pay applicable custom duty with interest of EODC. Case

, ,is deferred to 5.12.2017 .

No.:19/9/80-Party

1/

I

lsenttO D‖
⊃P.

23.06.2017

furnished by the firm is

Case is deferred to 5.12.2017.

満 瓶 ぶ
~げ
玉而 薦 面 雨 1滉L品百

Case
.ALC2/2017 INDIA           IALC2/2017

CORPORATION    124.10.2017
PRIVATE LIヽ41TED  I

燿 .蕊耳1語漸悪蕊3蔦蕊蕊暦
Q而五こ百11oo6679

1/
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12 Case No.:8/12/80-Party
IANAND PVT.LTD。 ,  IALC2/2017:9 'ALC2/2017

タタ



Decision : : The committee noted that firm's application sent to DIPP

5.9.2017 for their examination and comments and letter sent to the firm
24.10.2017 to furnish the information. . Case is deferred to 5.'t2'2017 '

)0103/AM1813
127.06.2017

iCase  No.:10/12ノ 80‐ Pa■y Name:MAGPPIEIMeet No/Datc:15/80-
:ALC2/2017        1NTERNATIttNAL   IALC2/2017        1
:               LTD.           24.10.2017        1

1'11)80/:::/:::::'1↓

|:111:;ら

';:4:'00111'1↓

|:|;iCil°

1:llC:631640334 1

ｎ

　

ｎ

０

　

０

Ｏ
Ｊ
ｌ

０

|13

‐Decision : The Conlrnittee noted that DIPP has raised deficiency vide their
l.D.No.12ノ67/2017-TSVV/161 dated 12.9.2017 and letter sent to the firrn on
124.10.2017 to furnish the inforrnation,Case is deferred to 5.12.2017.

iCase No.:18/12lS0- Party Name:GODREJ & Meet No/Date:15/80- Approve
dBOYCE  ⅣIFGo CO.ALC2/2017:ALC2/2017

|:3

LTD., 24.10.2017

HQFileRLAFileLic.No/Date:031081452
:0 1 /80/050 I 002321 A}/rLS :03 I 9 4 I 040 I 00290 IAM 1 8 9

,t I 10.07.2017

Decision : The committee decided to ratify the norms as recommended by the

DtPP vide their lD.No12t73t2o17-TSW/132 dated 23.10.2017. as under :-

1. Net Empty weight of 48320 Kgs. may be specified with the;

quantities of each export product at Sl. No' 1 & 2'

2. Net Empty weight of 61481 Kgs. may be specified with the quantity

of each export product at Sl. No. 3 to 5' 
1

3. Net Empty weight of 92808 Kgs. may be specified with the quantity

..irion : The Committee noted that the firm's application has been sent to DIPP

chemical ) on 5.9.2017 forexamination and comments. Case is deferred to

5.12.2017.

F



of each export product at SI.No. 7to 10.                      1

4. Net Empty weight of 54050 Kgs.may be specified with the quantityl

of each export product at SI.No.1lto 14.                   |

5. Net Empty weight of 40492 Kgs.mav be specified with the quantityl

of each export product at SI.No.15&16.                      |

6. Net Empty weight of 76944 Kgs.mav be specifiedヽ ″ith the quantityl

of each export product at SI.No.17to 20.                     |

7. VVOrd 
″
Relevant″ mav be prefixed with the description of importl

items at SI.No.lto 5&13to 18.                  |
8.Quantky ofimport■ em at SI.No.l mav be allowed as 250035 Kgs.I

)la饉
l醐 1鰭 榊 聯 灘 燻 淵 熱

recovery frorn scrap.            3 may be a‖
OWedasappliedfori

10。 Quantty ofimport■ em at SI.No.

i.e. 43280 Kgs.as  l.05 Kgs./kgo COntentin the export products,   |

・・raT‰篭累翼liFill泄ぷ7二f耀lFt:爾ル|

reCOVery frOrn scrap・

           :II:性

=(∫

l:よ::i:ri:li【i」誓:|12.Quanttty ofimport ttem at SI.No.

as  l.054 Kgs./kg.COntent in the

recovery frorn scrap.                                      |

13.Quantty ofimport■ em at SI.No.6 may be al10Wed as 466 Nos.oni

net to net basis.Duty free weight of this tem mav be allowed asi

applied fori.e35630 Kgs.inclusive of 5%wastage.       |
14.Quantttv Ofimport tem at SI.No.7 mav be al10Wed as 376 Nos.oni

net to net basis.Duty free weight Of thiS■em mav be allowed asi

applied fori.e157068 Kgs.inclusive of 5%wastage.              I

15.Quantty ofimport ttem at SI.No.8 mav be al10Wed as 86 Nos.oni

net to net basis.Duty free weight of this kem mav be allowed asi

44588 Kgs.inclusive of 72%wastage after taking 20%recoVery:

fronn scrap.                                              1

16.Quantty ofimport■ em at SI.No.9 mav be allowed as 76 Nos.Ont

net to net basis.Duty free weight Of thiS tem mav be allowed asI

174066 Kgs.inclusive of 21° /o Wastage after taking 20°/O recOVeryl

frorn scrap.                  ).1。
 mav be a‖ OWed as 120 Nos.:17.QuantttY Ofimport tem at SI.N(

on netto net basis.Dutyfreeweight OfthiSitem mav be allowed asi

l17074 Kgs.inclusive of 61%Wastage after taking 20° /o recOVeryl

frorn scrap.                 ).1l rnav be a‖
owed as 56 Nos.Oni18.Quanttty ofimport tem at SI.Nc

net to net basis,Duty free weight Of thiS ttem mav be allowed aSi

applied fori.e166076 Kgs.inclusive of 5%wastage.              :

19.Quant■ y Ofimport tem at SI.No.12 mav be al10Wed as 68 Nos.Oni

net to net basis.Duty free weight Of this■ em may be allowed asl

applied fori.e1634 Kgs.inclusive of 5%wastage.                |

20.QuantttY Ofimport tem at Si.

ユる



Kgs. (53947 Meters) inclusive of 3

manufacture of U-tubes.

28.Quantties ofimport ttems at SI.Nos.|

41784 Kgs.&37454 Kgs.respectively.

RA concern may take further neccssary action accordingly.

|:01/80/050/00225/AM181:05/24/040/00157/ANI118 17

/                    1/                   112.07.2017

21. Quantity of import item at Sl. No. 14 may be allowed as 506 Kgs.

(63L.2 Meters) inclusive of 2 o/o wastage'

22. Quantity of import item at sl. No. 15 may be allowed as 44L57 t

Kgs. (3g782Meters) inclusive of 2 % wastage'

23. Quantity of import item at Sl. No. 15 may be allowed as 79446

Kgs. (56359 Meters) inclusive of 3 % wastage, as required for'

manufacture of U-tubes..

24. Quantities of import items at sl. No. 17 & 18 may be allowed as

4655.7 Kgs. & 862.8 Kgs. respectively as 1.02 Kgs./kg. content in I

the export products.

25.Quantity ofimportitem at SI.No.19

(14766 Nos。 )on net to net basis.

26.Quantity ofimpOrt item at SI.No.20

(1568 Nos.)on net to net basis

,

mav be allowed as 75136 Kgs.:

27. Quantities of import items at Sl. Nos'

9042 Kgs. each.

赫 蒲 T高品
|

:

1

mav be a‖ owed as 5890 Kgs.|

|

21&23 mav be a‖owedasi

,

22 & 24 may be allowed as,

|:3

.case   No.:20/12/80… Party Namc:L & T― Ⅳlect  No/Datc:15/80=Deferred

:ALC2/2017        1MHPS    TURBINEIALC2/2017        1
:               GENERATORS     .24.10.2017        1
1              PRIVATE LIヽ41TED  I

IHQ         File l良 LA  ~     Fii`tic .No/Date:031081452 1Defer
i:01/80/050/00234/ANl18 103/95/040/00122/AⅣl18 14              1Datc:

10.07.2017 105.12.2017

'Decision:The Committee noted thatthe firm's application has been sentto DHI

on 5.9.2017 for exarnination and cornrnents. DHl raised deflciency vide their
lD.No.TSVVB 3/67/2016 dated N‖  and letter sent to the firm vide e¨ rna‖ on
124.10.2017 to furnish the lnforrnation..Case is deferred to 5.12.2017

一
Mcct  No/Date:15/80■ Deferred

ALC2/2017 IName:SPIROTECH   IALC2/2017
1HEAT EXCHANGERSi24.10.2017
PVT.LTD。       |

HQ Filc RLA File iLic.No/Date:051040337 IDefcr

tDate:

.05.12.2017

‐Decision :The Committee noted that DIPP has
l.D.No 12/67/2017¨ TSWノ164 dated 12.9.2017 and

り
，
１

４

3'



|:3

ALC2/2017

臨 留 :・

C:Ⅲ
VATE舞胃器   |

1                        1

File LicoNo/Date:051040340 DcferIHQIHQ         FilelRLA        「
lle LlC.

'01/80/050/00223/AM181:05/24/040/00172/AM18 2

FileiRLA

1/

114.07.2017

Case No.zl2ll2l80- PartY Name:LEELIMect  No/Date11 5/80-

Date:

05.12.2017

IDeferred

|

|

,

|

|

|:3
|

Ｆ

Ｉ

Ｌ

ぽ

―

ALC2/2017 ELECTRICALS
LIMITED

IALC2/2017
124.10.2017

|

師蕊鰤 IⅢ馘弼罵
e:051040345 1i:|:。

2017

IDecision : 丁he Conlrnittee noted that DIPP has raised deficiency vide theirl

1.D.No.12/67/2017-TSVV′ 166 dated 12.9.2017 and letter sent to the firrn vide e―

lma‖ on 24.10.201 7 to furnish the inforrrlation.Case is deferred to 5.122017.    
´

ICase   No.314/12/80‐ IParty   Name:GOLD Mcet  No/Datc:15/80‐ Deferred l

lALC2/2017        1MOHUR  PROFILES,ALC2/2017        1       1
1                1LIⅣ IITED         24.10.2017         .       |

IHQ         Filc lRLA         File lLic.No/Date:051040350 1Dcfer   l
l:01/80/050/00228/ANl181:05/23/040/00156/AM18 1              1Date:   |
1/                    ソ                   125.07.2017           105.12.20171

1Decision:The Commitee noted thatthe deiciency raised by DIPP(Chemical)|
lvide l.D.No.7/386ノ 20177TSW dt.22.9.2017.lt is decided to send letter to the‐

1lrm to fumish following information.Case is deferred to 5.12.2017.       |

127.07.2017 05。 12.20171

|        |

3ζ

1 降 面 面 而 面 高5    mationcattSdeた rЮd b a122は I]

No.:6/12/80‐
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叩

|

濡熙
赫・踊 |

Case is deferred to 5.122017.
二 _=_=_二 __二 … … 二 __ニ ー … … … …

|

」

l   r   r"   上
|

Decision : The Committee noted that the firm's application has been sent to DHI
on 5.9.2017 for examination and comments. Case is deferred to 5.12.2017.

‐  ICase    No.:9/15/80‐ Party Name:GODREJ&Mcct  No/Datc:15/80-Deferred l
l  :AI,C2ノ2017        1BOYCE  MFG. CO.IALC2/2017        1      1

167 ,01/80/050/00263/Aヽ

1181,03/94/040/00379/AⅣl181:

I  Case   No.:5/15/80‐ Party Name:MICRON IMcct  No/Date:15/80-Approvc
‐  IALC2/2017        1NSTRUMENTS  PVT,ALC2/2017        d
l                lLTD             24.10.2017         1

師扁証獅蕊濡囲IP耐|~

i■“2∝7  1稗 2∝
Decision : The Committee noted that the application of firm sent to DIPP on

comments. Case is deferred to 5.12.2017.

Decision : The committee decided to ratify the norms as recommended
DIPP vide their 1D.No1217312017-TSW141 dated 23.10.2017. as under :-

by the

L. Net weight of export product may be specified as 356.75 Kgs.

2. Quantity of import item may be allowed as 2922.6 Kgs. as 7 .97 Kgs./Kg.
content in export product after taking 6% recovery from scrapll

l. RA.or.rrn may take further necessary action accordingly

iCase    No.:7/15/80-Party Name:GODttJ&IMcet  No/Date:15/80-IDeferred
lALC2/2017       1BOYCE MFG. CO.:ALC2/2017        1
1                1LTD。 ,             24.10.2017         1

1HQ         FilelRLA         Filc tLic.No/Date:031081522‐Defer
101/80/050/00261/AM18 :03/94/040/00349/AM18 4                    1Date:

ソ                    /                    117.08.2017           105.12.201

IDecision : 丁he Cornrnittee noted that the app‖ cation

14

1

3?

7

to DIPP on

…

14

udy嗅翼:FttL層

of Comm€rQ€
vt, ot lndla
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Fcase¬面 8ノ15/80‐ Party~~~  藤T~｀高 画 面
イ IALC2/2017        Namc:COTSWOLD   IALC2/2017
1  1                1Anハ ロ 百 Tハ TT TTID A r   iう И l∩ ぅmヮ‰Iィ佃Q狙7  1

濡   距
ド回
7  ,知
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Decision : The Committee noted that the application of firm sent to DIPP on
.l11 .ll\ ,rt\,|1 ,^- ^.,^*:^^+i^^ ^^,J ^^-*^^ta /^^aa i- .lofarrarl tn tr 4) ri471   16.10.201 7 for exarnination and cornrnents.Case is deferred to 5.12.2017.

F認飾   語鶉赫叩

.Case    No.:4/15/80‐ Party    Name:EBM― |ヽ4eet  No/Date:15/80-Approve
l  lALC2/2017        PAPST      INDIA‐ ALC2/2017        d
1  l               IPRIVATE LIMITED  i24.10.2017        1

は
4汚
,IIIII～ _lゃ購 III1111轟
|,01/80/050/00258/AM181,04/24/040/00097/AM181:1.09.2017           1

Decision : The committee decided to ratify the norms as reconlrrl

轟 測 緊 鋼 百

Decision : The Committee noted that the application of firm sent to DIPP on
,16.10.2017 for examination. DIPP stated that the matter is not concern to them
and it is concern to DHl. lt is decided to send the application to DHI for their
comments. Case is deferred to 5.12.2017.

″

116.10.201 7 for exarnination and conlrllents.Case ls deferred to 5.12.2017.    |



1D.No1217312017-TSW146 dated 23.10.2017. as under :-

1. Quantities of import items at Sl. No. 1 to 35 & 38 may be allowed

on net to net basis with accountability clause.

2. Quantity of import item at Sl. No. 37 may be allowed as 1.01
I

i Kgs./Kg. content in export item.
i

i

IRA concern may take further necessary action accordingly.

14.09.2017           105。 12.201 1

1                                                                     7        .

|° /        /        14.09.2017     05。 12.2011

1                                                                     7        .

I   Decision : The Comnnlttee noted that the application of firm sent to DHl onl

l   116.10.201 7 for exarnination and conlrnents.Case is deferred to 5.12.2017      1

Manual cases

隕 酬 翼L
ｊ

′

′

％

Case No. fuR-
01

Mノs. Decon
lndia Plastics

Pvt.    Ltd.,

Pune

HQF.No.01ノ 80ノ050/00009/AM15/
DES.|

Lic.No.&date

Meeting

No.15ノ 18

RA.F.No.31ノ 83/040/00231/AM14 3110062832
Date

26.02.2014Date:

24.10.2017
Request for revision of norms

Decision: 丁he cornrnittee deliberated on the rnatter and decided to send a complete

set of applicalon to DIPP(CHEMiCAL)fortheir examlnaJon and comments.

Case is deferred to 5.12.2017.
襲観沼 炸 ′唯ュ 電

鸞 癬 淵

No.:1/15/80‐ Party Namc:FINOLEX IⅣicet  No/Datc:15/80-
ICABLES LIMITED IALC2/2011

124.10.2017

017 町
|

Decision : The Committee noted that the application of firm sent to MEITY on
16.10.2017 for examination and comments. Case is deferred to 5.12.2017.



S.No.365

S.No.366

S.No.367

S.No.368

Case No. A/R-
90

M/s. Terumo
Penpol Ltd.,

HQF.No.01/80/050/00073ノAM16ノ

DES.l

Lic.No.&date

Meeting   No.
15/18

RA.F.No.53ノ 21/040ノ 00002ノAM10 5310008377
Date

28.05.2009Date:

24.10.2017

Request for fixation of norms

ffitionhasbeensenttoMSME(Chemicals)on08.03.2017for
comments. Case is deferred to 5.12.2017.

Case No.A/R―
155

M/s.

Transasia Bio

Medicals Ltd.,
Mumbai

HQF.No.01/80ノ 050/00489/AM15/

DES.|

Lic.No.&date

Meeting   No.
15/18

RA.F.No.03ノ 95ノ040ノ00564ノAM15 5310008377
Date

28.05.2009Date:

24.10.2017

Request for fixation of norms

Decision: Firm's request dated 31.08.2015 has been sentto DEIT on22.01.2016 for
comments. lt is decided to remind DEIT to expedite their reply . Case is deferred to

5.12.2017.

Case No. A/R-
107

Mノs.     Azad

Engineering

Pvt.     Ltd.,

Hyderabad

HQF.No.01/80/050/00637ノ AR/115

ノDES.|

Lic. No. &

date

Meeung   No.
15ノ18

RA.F.No.09/24ノ 040ノ00542/AMl

5

0910061508
Date

08.01.2015Date:24.10.2017 Request for fixation of norms
No.Decision:The comnnittee noted that DHl has

3ノ72/2017-丁 SW  (B)dated 18.9.2017.letter
24.10.2017.Case is deferred to 05.12.2017

raised deficiency vide their l.D
sent to the firm vide e mail On

HQF.No.01/80ノ 050ノ00270/AM14/D
ES.|

Lic. No. &

date
Case No. A/R―
115

Mノs.

Automat
irrigation

Pvt.   Ltd.,

Delhi

Meeting   No.
15/18

RA.F.No.05/23ノ 040ノ00199′AM14 0510362949
Date

20.08.2013Request for fixation of norms.Date:24.10.2017

ケ

S:ト
¬



has been sent to MSME (Chemical) on

07.10.201 6 for cornrnents.Case is deferred to 05.12.2017.

Case No.AIR ―
159

M/s Shaktiman
Rub Rolls P.
Ltd.,Kanhal.

F.No.01/80ノ 050/00427ノAM15/
DES.l

Lic. No. and
date

Meeung   No.
15/18

RLA
No.33/24ノ 040/00007ノAM15

3310030078
Date
16.09.2014Date:24.10.2017 Request for re-consideration

for enhancement of norms (

for qrant of hiqher wastage )

IPP (TSW Section ) has raised deficiency vide

their letter no.71327117-TSW119 dated 10.8.2017. letter sent to the firm vide e mail

on 18. 10.2017 for their comments.. Case is deferred to 05.12.2017 .

S.No.369

S.No.370

S.No.371

S.No.372

S:NGHqrqrrr
,lon TEdo

葛憩彙l審暫計葛口覇F配廃葱輌鴨d。
qfftl5q fr5ftl/Deptt. of Commerco

qTc=I TrtzFT{/ Govt. of lndla
rgutrq aTq=I. Tai frc'i

rJdy-oE srr6iry6n, N€w Delhl

Case No.A/R ―
160

M/s   Nucon
Aerospace
Pvt.     Ltd.,

Hyderabad.

FoNo.01/80/050/00232ノAM17ノ

DES.|

Lic. No. and
date

Meeung   No.
15ノ18

RLA
No.09ノ 24ノ040/00717′AM16

0910063349
Date
02.03.2016Date:24.10.2017 Request for ratification of

norms.
to send a completeOecisiorr. fhe committee deliberated on the matter and decided

set of application to DIPP for their examination and comments.
Case is deferred to 5.12.2017..

Case No. A/R
161

M/s
Deepeeka
Exports Pvt.
Ltd., Meerut,
U.P.

F.No.01/80ノ 050/00018ノ AⅣ11 7/

DES.|

Lic. No. and
date

Meeting No. 15/18 RLA
No.05/23/040/00371/AM16

0510396524
Date
0412.2015Date:24.10.2017 Request for ratification of

norms.
tthefirm'srequestdated12.12.2016hasbeen

sent to MSME on 08.02.2 017 for comments. Case is deferred to 05. 12.2017 .

Case No.A/R ―
179

M/s Apar
lndustries
Ltd., Mumbai

F.No.01/80/050ノ00263/AM17/
DES.|

Lic. No. and
date

Meeting No. 15/18 RLA
No.03/94/040/00205/AM17

0310805471
Date
1407.2016Date:24.10.2017 Request for amendment of

norms.
it tne firm's request has been sgnt t

命 8.
蒻

群 f R
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S.No.373

S.No.374

S.No.375

S,No.376

Case No.A/R
180

M/s Apar
lndustries Ltd.,
Mumbai

F.No.01/80/050/00291ノAM17ノ

DES.|

Lic. No. and
date

Meeung   No.
15ノ18

RLA
No.03/94ノ040/00284/AM17

0310806250
Date
14.07.2016Date:24.10.2017 Request for amendment of

norms.
firm's request has been sent to DEIT on

23.03.2017 for comments. Case is deferred lo 05.12.2017.

Lic. No. and
date

F.No.01/80ノ 050/00566ノAM14/
DES.|

M/s Bharat
Heavy
Electricals
Ltd.,
Tiruchirapalli

Case No.fuR
182

0410154551
Date
23.01.2014

RLA
No.04/24ノ040/00227/AM14

Meeting No. 15/18

Request
amendmenUrevision
norms.

０

　

０

Date:24.10.2017

Declsioni The Committee noted that BHEL vide their e man dated 20.10.2017 has
subrnitted that validlty of this licence extended ti‖ 22.12.201 8 in line with contract

extension and requested tO Withdraw the app‖ cation.The cornrnittee decided tO

withdraw this case from agenda..

Lic. No. and
date

00036ノAM17ノDEMノs

Godrei &
Boyce
Mfg.Co.
Ltd。

,

Mumbai

Case No.A7R ―
183

0310800216
Date
10.11.2015

RLA No.03ノ94ノ040/00621rAM16

Request for correction
ratification of norms.

Date:24.10.2017

Decision:The COmmittee n6ted the delclbncy raised by DIPP Vide letter No.
12/47/2017-′「 SW/183-A/R dated 20/06/2017 sent to the f11111 0n 31.7.2017.and flnal rerninder

sent to the flH■ on 18.10.2017.Case is deferred to 05.12.2017.

Case No.AIR-22 卜υ1/s  lSgec

Heavy
Engineerin
g     Ltd.,

Noida.

F.No.01ノ80ノ050/00092/AM17ノ D
ES.l               ___

Lic. No. and
date

Meeting No. 15/18 RLA
No.05ノ 23′040/00004/AM16

0510394195
dt.

11.05.2016
Date:24.10.2017 Request for re-

fixation/enhancement of import

命 6 命 Φ
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quantities.
e firm's request dated 06'04'2017 has been

sent to DIPP on 05.05.2017 for comments. Case isdeferred to 05122017 '

SI.No.377

[

SI.No.378

S.No.379

S.No.380

Case No.AIR-24 M/s.     GEA
WESTFALIA
SEPARATOR INDIA
PRIVATE LIMITED,
BANGALORE

F.No.01ノ80ノ 162ノ00059/AM18ノ DES.l

Meeting No.15ノ 18 RLA No. 0 5 t231040 100 1 25lAM 1 6
Request of SEZ Bangalore for fixation
of Scrap/wastage norms for the export
product Decanter Centrifuge, Oil
purification unit as separelq!-

Date:.24.10.2017

firm's request dated 22'02'2017 has been

sent to MSME on 05.05.2017 lor comments. Case is deferred lo 05.12.2017.

Case No.AIR-25 M/s S AND
W
JEWELLER
Y PRiVATE
LIMITEDl
BANGALOR
E

F.No.01ノ80ノ050/00053/AM17ノ

DES.l

Lic. No. and
date

Meeting No. 15/18 RLA
No.05ノ23/040ノ 00125/AM16

0710108479
Date
08.07.2015Dated:24.10.2017 Request for re-fixation of

norms.

rm's request dated 26'04'2017 has been

sent to MSME on 05.05.2017 for comments. Caseis deferred lo 05.12.2017..

Lic.No.and
date

0ノ00125′AM16ノM/s Clyde
Bergemann
lndia Private

Lirnited,

Noida.

Case No.A/R-26

0510394296
Date
1905.2015

Meeting No. 15/18

Request for amendment ofDated:24.10.2017

request dated 10102016 has been

sent to MSME on 11.05.2017 for comments. Case is deferred to 05.12.2017.

Case No.A/R-27 Mノs  TPP
BoilersPvt.

F.No.01/80ノ 050ノ00037ノAM17ノ

DES.|            ゴも 饉
Lic. No. and
date

一ヽ̈
Ｄ

　

一

翻 蕊 :

脅う言

RLA
No.05ノ 23ノ040/00049/AM16



Meeting No. 15/18 Ltd.Mumbal RLA
No.03/95/040ノ00696ノAM16

0310801039
Date
15.12.2015Dated:24.10.2017 Request for amendment of

norms.
resentative of the firm y appeared before

the committee meeting no 06 dated 20.6.2017.DHl raised deficiency  vide their
lD.No.3/72ノ2016-丁 SW (B)dated 13.9.2017. Letter sent to the firm vide e mail on

. to furnish information on following :-
Wastage calculation linking the drawing dimensions with the data indicated in table

may be provided.

Case is deferred to 05.12.2017 .

SI.No.381

Lic. No.
and date

F.No.01/80/050/00823/AM12/D
ES.1/Part

M/s Larsen &.

Tourbo Ltd.,
Mumbai

Case No.AIR-65

031056412
2    dated

ll.03.2010

Meeting No. '15/18

Request for amendment ofDated:24.10.2017

ommendation given by DHI vide their

lD.No O3t3l2O11 dated 06.10.2017 and decided to defer the case to 05'12.2017.

Si.No.382

Case No.A/R-71 M/s.

lsgec

Hitachl

Zosen
Ltd.,

No:da

F.No.01/80/050ノ 303′AM17ノD
ES.l

Lic.No.and date

Meeting No. 15/18 RLA
No.05ノ23/040/00178/AM17

0510398981
dated
04.07.2016Dated:24.10.2017 Request for re-ratification of

norms.

Decision The commitee decided to modify
lD.No 12/73ノ2017-TS1/V―A/R dated 23.10.2C

l. Net Fabricated weight of ex

550.854ヽ4T to 525.854ヽ 4T.

2.Quantity Of import itcm at SI

320532 Kgs.

3. Weight of import item at Sl. No. l may be reduced from 27930 Kgs. to

22500 Kgs.
4. Importitems at Sl.No.17,18,19ゼ %21 may bc delcted.

RA conccm may take further neccss

ヽ
DepЪ臨 蕊 亀耐ギふ
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RLA
No.03/95ノ 040/00808ノAM10



Fresh case

SI.No.383

Lic.No.and dateF.No。01/80ノ0162ノ00845/AM12/DES.1/P

Hydrocarbon
Engineering
Ltd., , Mumbai

0310643682 dated
21.07.2011

RLヽNoコ805′039′0000′AM12

Request for ratification of norms in
respect of annual advance

Decision:TheCommitteedetiberaffiecidedtoratifythenormsbased
on the recommendation of DHI as under. ( copy of recommendation given by DHI on agenda

is attached )

percentage wastage as per SION C-1647 and components under GN -4 net to net basis .

RA concern may take further necessary action accordingly

ケフし
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2411012017 - Case No.6122180 (M/s Zenith Precision (P) Ltd. ) (Advance

Authorization No. 0710106693 dated 18.09.2014)

Advance Authorisation may be ratified as under:

Quantities of import items may be allowed as under after taking l50% recovery from Aluminium
scrap & 5 o% recovery from Stainless Steel Scrap:

sl.
No

Quantity in Kgs after
15% 15% recovery

sl.
No

Quantity in Kgs after
15% 15% recovery

Ｓ‐
。
Ｎ。

Quantity in Kgs after
15% l5% recovery

1 377.76 27 104.66
う
Ｄ
ｒ
ヽ
υ 24.24

2. 35.01 28 10.40 54 3.16
1J. 20.86 29 4.10 55 62.91

4. 55.77 30 4.21 56 105.50

5. 48.12
う
、
υ 84.73 57 44.84

6. 32.97
つ
乙
う
Ｄ 136.06 58 10.14

7. 454.12 33 14.51 59 388.46

8. 24.85 34 45.91 60 197.66

9. 20.76 35 l.l5 61 319.57

0 11.65 36 0.29
つ
４
κ
υ 252.02

l 4.22 37 6.1 1 63 27.97
つ
４ 19.57 38 12.69 64 38.76

J 222.01
９う
、
フ 90.85 65 14.83

4 53.89 40 31.37 66 28.55

5 69。 97 41 253.42 67 17.33

6 14.11
つ
乙
И
甘 107.56 68 17.44

7 13.74 43 145.80 69 21.05

8 57 23 44 303.91 70 19.88

9 358.60 45 122.67 71 122.43

20. 580.73 46 22.59 72 11.65

つ

一
441 61 47 35.51 73 4.09

22. 12.33 48 27.97 74 6.16
う
、
ジ
つ
乙 110.50 49 44.22 75 2.tl
24. 128.77 50 19.53 76 553.42

25 32.16 51 55.28 77 68.33

26 36.17 52 1.07 78 215.57

Norms Committee may take a view.

Norms Committee I
DIPP No. 1217312017-TSW/2 dated 23.10.2011

Jt'tL
(s.K. Jain) 

L3l l' 1 1-r2-

Development Officer

t4Y
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2411012017 -Case No. 48/23180 (M/s Venus Industrial Corporation)
(Advance Authorization No. 3010f 03916 dated 29.12.2016')

Advance Authorization may be ratified as under:

l. Net weight of export product may be specified as 5127 -62 Kgs.
2. Quantity of import item may be allowed as 17452 Kgs. as 3.40 Kgs./Kg. content

in export product after taking 20oh tecovery from scrap.

Norms committee may take a view
一 一

´  

一
じえ ll● lL,ト

(S.K.Jain)
Development Offncer

Norms Committee I
DIPP No.12/73/2017-TSヽV/61 dated 23/10/2017

レf
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 24t1012017 - Case No. 15/3/80 (M/s BGR Energy Systems Limited)
(Advance Authorization No. 0410162730 dated 19.01.2017)

Firm may be asked to submit the following details:

I . Information in respect of Sl. No. 4, 5, 6,8,9 & 1 I of Standard Deficiency Format.

export product wise.
2. Size/Specifications of import items at Sl. No. 2(DSS Pipes ) & 6 (DSS Seamless

Tubes ) and their quantities in meters.

3. Detailed calculations for the quantities of Pipes & Tubes (import items at Sl-

No. 2 & 6) supported by length and number of pipes/tubes in the export products.

4. For net weight of components to be manufactured from import item at Sl. No'7,

details of components with net weights thereof may be indicated

Norms committee may take a view
4--

2/-iltL-(S.K.irin;-' '-"'
Development Officer

Norms Committee I
DIPP No. 1217312017-TSw/67 dated 23 11012017

p
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Department of Industrial Policy & Promotion
(rsw)

gン7ャ ノ`ノ∂ -6rg tPl

NC Meeting dated 2411012017 - Case No. 56/23180 (M/s GL & V India Pvt. Limited)
(Advance Authorization No. 3110066556 dated 20.01.2017)

Advance Authorisation may be ratified as under:

1. Word "Relevant" may be pre-fixed with the description of import item at Sl. No. 1 and

its quantity may be allowed as 11740 Kgs. as 1.189 Kg./Kg. content in the export

product after taking l/3'u recovery from scrap.

2. Quantity of imporl item at Sl. No. 2 may be allowed as 315 Kgs.

3. Quantities of import items at Sl. No. 3, 4 &. 6 to 29 may be allowed on net to net basis

with accountability clause.

4. Word "Relevant" may be pre-fixed with the description of import item at Sl. No. 5 and

its quantity may be allowed as 6078 Kgs. as 1.22 Kg.lKg. content in the export product

after taking 1/3'd recovery from scrap.

Norms committee may take a view +''
4-

- V' lt-l u-lL-

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No. 1217312017-T5W/68 dated 23 ll0l20l7

∫ /
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 24/1012017 - Case No. 53/3/80 (M/s GL & V India Pvt. Limited)
(Advance Authorization No. 3110066640 dated 29.03.2017')

Firm may be asked to submit the following details:

l. Information in respect of Sl. No.3,4,5 & ll of Standard
Format.

2. Information in respect of Sl. No. 14 of Standard Deficiency
respect of import item at Sl. No. 5..

Norms committee mav take a view

Deficiency

Format, in

4-:-
./ r-)' v,all-ll,r'lL

vrr.K. Jain)
Development Officer

Norms Committee I
DIPP No. 1217312017-TSW/100 dated 23 11012017

9.>-
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2411012017 - Case No. 3219/80 (M/s Undercarriage and Tractor Parts
Pvt. Limited) (Advance Authorization No. 0310813834 dated 07.06.2017)

Advance Authorisation may be ratified as under on repeat basis as per their
Advance Authorization No. 0310781233 dated 09.05.2014 ratified in NC meeting No.
I 9/80 dated 09/1212014:

l. Quantities of import items at Sl. No. I to 6 may be allowed on net to net basis with
accountability clause.

2. Quantity of import item at Sl. No. 7 may be allowed as applied for i.e. 4840 Kgs. being
less than 1.25% of FOB value of exports.

3. Quantity of import item at Sl. No. 8 may be allowed as 1043819 Kgs. as 1.353 Kg./Kg.
content in the export products after taking l/3'd recovery from scrap.

Norms committee mav take a view

/(長.静卜劇た
Development Offlcer

Norms Committee I
DIPP No.12/73/2017-TSW/115 datcd 23/10/2017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2411012017- Case No. 18/12180 (M/s Godrej & Boyce Manufacturing

Company Limited ) (Advance Authorization No. 0310814529 dated 10.07.2017)

Norms n',uy u.i"#11as under:

l. Net Empty weight of 48320 Kgs. may be specified with the quantities of
each export product at Sl. No. | &2.

2. Net Empty weight of 61481 Kgs. may be specified with the quantity of each

3.

export product at SI. No. 3 to 6.

Net empty weight of 92808 Kgs. may be specified with the quantity of each

export product at Sl. No. 7 to 10.

Net empty weight of 54050 Kgs. may be specified with the quantity of each

export product at Sl. No. l l to 14.

Net Empty weight of 40492 Kgs. may be specified with the quantity of each

export product at Sl. No. l5 & 16.

6. Net empty weight of 76944 Kgs. may be specified with the quantity of each

export product at Sl. No. 17 to 20.
7. Word "Relevant" may be prefixed with the description of import items at Sl.

No. 1to5&13to18.
Quantity of import item at Sl. No. I may be allowed as 250035 Kgs. as

1.05 Kgs./kg. content in the export products.

Quantity of import item at Sl. No. 2 may be allowed as 19417 Kgs. as

t.:O+ figs./kg. content in the export products after taking l/3'd recovery

from scrap.

10. Quantity of import item at Sl. No. 3 may be allowed as applied for i.e.

43280 Kgs. as I .05 Kgs./kg. content in the export products.

11. Quantity of import item at Sl. No. 4 may be allowed as .16838 Kgs. as

1.10 Kgs./kg. content in the export products after taking l/3'd recovery from
scrap.

12. Quantity of import item at Sl. No. 5 may be allowed as 104973 Kgs. as

t.OS+ fgs./kg. content in the export products after taking 1/3'd recovery

from scrap.
13. Quantity of import item at Sl. No. 6 may be allowed as 466 Nos. on net to

net basis. Duty free weight of this item may be allowed as applied for i.e
35630 Kgs. inclusive of 50lo wastage.

14. Quantity of import item at Sl. No. 7 may be allowed as 376 Nos. on net to

net basis. Duty free weight of this item may be allowed as applied for i.e
157068 Kgs. inclusive of 5%o wastage.

15. Quantity of irnport item at Sl. No. 8 may be allowed as 86 Nos. on net to

net basis. Duty free weight of this item may be allowed as 44588 Kgs.

inclusive of 72 7o wastage after taking 20 oh recovery from scrap.

4.

5.

8.

9.

ク

rA



16. Quantity of import item at Sl. No. 9 may be allowed as 76 Nos. on net to

net basis. Duty free weight of this item may be allowed as 174066 Kgs.

inclusive of 210% wastage after taking 20 o/o recovery from scrap.

17. Quantity of import item at Sl. No. l0 may be allowed as 120 Nos. on net to

net basis. Duty free weight of this item may be allowed as I 17074 Kgs.

inclusive of 6l 0% wastage after taking 20 oh recovery from scrap.

18. Quantity of import item at Sl. No. 1l may be allowed as 56 Nos. on net to

net basis. Duty free weight of this item may be allowed as applied for i.e
166076 Kgs. inclusive of 50% wastage.

19. Quantity of import item at Sl. No. 12 may be allowed as 68 Nos. on net to

net basis. Duty free weight of this item may be allowed as applied for i.e
1634 Kgs. inclusive of 5oh wastage.

20. Quantity of import item at Sl. No. 13 may be allowed as 54206 Kgs.

(53947 Meters) inclusive of 3 o% wastage, as required for manufacture of
U-tubes.

21. Quantity of import item at Sl. No. 14 may be allowed as 506 Kgs. (631.2

Meters) inclusive of 2 oh wastage.
22.Quantity of import item at Sl. No. 15 may be allowed as 44157 Kgs.

(39782 Meters) inclusive of 2 o/o wastage.
23. Quantity of import item at Sl. No. 16 may be allowed as 79446 Kgs.

(56359 Meters) inclusive of 3 o/o wastage, as required for manufacture of
U-tubes..

24. Quantities of import items at Sl. No. 17 & 18 may be allowed as

4665.7 Kgs. & 862-8 Kgs. respectively as 1.02 Kgs./kg. content in the
export products.

25. Quantity of import item at Sl. No. 19 may be allowed as 75136 Kgs.
(14766 Nos.) on net to net basis.

26. Quantity of import item at Sl. No. 20 may be allowed as 5890 Kgs.
( I 568 Nos.) on net to net basis

27. Quantities of import items at Sl. Nos. 2l & 23 may be allowed as

9042 Kgs. each.
28. Quantities of import items at Sl. Nos. 22 & 24 may be allowed as

41784 Kgs. & 37454 Kgs. respectively.

Norms committee may take a view

(S.K.Jain)
Development Officer

€- --
lz)lt'l LJI;--

Norms Committee I
DIPP No. 1217312017-TSW/132 dated 23 11012017
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No.7′386′2017¨TSW
DEPARTMENT OF:NDuSTR:AL POL!CY&PROMOT:ON

{TSW SectiOn)

Subject: Advance Authorisation no.0510403501 dated 25.7.2017.- M/s Gold Mohur
Profiles, New Delhi

Ref: DGFT UO. No: 0ll50l228lAM-18/DES-I/460 datedl.9.2017.

The applicant firm may be requested to furnish the following information:

1. Manufacturing Process of the item of export, indicating wastage at each stage of
manufacture.

2. Justification for the high wastage in the manufacturing process of Rice Rollers.
3. Complete calculation for the requirement of raw material and Acronitrile Butadiene

Rubber, indicating calculation for computing the wastage incurred in the
manufacturing process of all raw used duly certified by a Chartered Engineer.

4. Justification for usage of different percentage of raw material for compounding of
Rubber in different lengths of Rice Rollers.

Consultant
22。 09。2017

DGFT(DES-1)

5C
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 24110/2017 -Case No. 5/15/80 (M/s Micron Instruments Pvt. Ltd.)
(Advance Authorization No. 0510403678 dated 16.08.2017)

Advance Authorization may be ratified as under on repeat basis:

l. Net weight of export product may be specified as 366.75 Kgs.
2. Quantity of import item may be allowed as 2922.6 Kgs. as 7 .97 Kgs.lKg. content

in export product after taking 60/o recovery from scrap.

Norms committee mav take a view
-'- -'Z-
t.-7lt -t L-'l >-

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No. 1217312017-TSW/141 dated 23 fi0t2017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 24/1012017 - Case No. 4/15/80 (M/s EBM-PAPST India Pvt. Limited)
(Advance Authorization No. 0410163495 dated 01.09.2017)

Advance Authorisation may be ratified as under:

l. Quantities of import items at Sl. No. I to 36 & 38 may be allowed on net to
net basis with accountability clause.

2. Quantity of import item at Sl. No.37 may be allowed as l.0l Kgs./Kg.
content in export item.

Norms committee mav take a view

´
´
こ lt・TL● 1_

(S.Ko Jain)
Development Offlcer

Norms Committee I
DIPP No.12/73/2017-TSW/146 datcd 23/10/2017
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2411012017- Case No. A/R-71 (M/s ISGEC Hitachi Zosen Limited)
(Advance Authorization No. 0510398981 dated 04.07.2016)

Norms may be modified as under:

1. Net Fabricated weight of export item at Sl. No. I may be modified from
550.854 MT to 525.854 MT.

2. Quantity of import item at Sl. No. 1 may be reduced from 328532 Kgs. to
320532 Kgs.

3. Weight of .import item at Sl. No. I may be reduced from 27930 Kgs. to
22500 Kgs.

4. Import items at Sl. No. 17, 18, 19 &21may be deleted.

Norms committee may take a view

Norms Committee I
DIPP No.12/73/2017-TSW/71-A/R dated 23/10/2017

⌒

6fopment Officer
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Fresh case

SI_No 383

M/s. L&丁

Hydrocarbon
Engineering
Ltd.,,Mumbai

ALC Meeting
No. 15/18
Dated:

24.10.2017
ワ
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